41 Matters under
Rule 377

being brought at par with others in the soci-
oty by providing reservation to them,
Rajbhar Caste shouid also be included inthe
list of Scheduled Castes so that they may
also enjoy thg.aforesaid facilities.

1 urge upon the Government that steps
shauld be taken as early as possible to
include "Rajbhar’ caste in the list of Sched-
uled Castes so .that they may also avail
facility of reservation etc. in future and their
backwardness could be removed and they
may also occupy proper place alongwith
others in the soclety.

[English)

(xxl) Need to provide funds to Orlssa
for the treatment of patients af-
fected by mental disorders

SHRI CHINTAMANI JENA (Balasore):
Sir, the Artificial Limb Manufacturing Corpo-
ration (ALIMCQ) under the disability project
of the World Health Organisation, in their
survey, have pointed out that 2 per cent of
the total population in the State of Orissa is
afflicated by serious mental disorders. It the
situation is allowed to go unchecked, the
percentage would increase to 30 per cenl by
2000 A.D. which would be one crorei.e. one-
third of the total population of the State.
Another mental expert of the Mental Health
Institution under S.C.B. Medical College,
Orissa, has pointed out that the existing
infrastructural facilities for the treatment of
mental patients in the existing three Meadical
College Hospitals in the State are awfully
inadequate. Only 18,000 mentally sick pa-
tients would be accommodated annualily for
treatment and the rast 90 per cent of patients
go uncared for, especially the mental pa-
tients of rural areas.

Due to constraints of resources with the
State Government, only 0.2 per cent of the
Health Budget of the State is spent for the
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| would, therefora, request the Union
Governmant to coma in a big way to help the
State to meet this challenge.

11.44 hrs.

NARCOTIC DRUGS AND PSY-
CHOTROPIC SUBSTANCES (AMEND-
MENT) BILL

[English)

THE MINISTER OF STATE*IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): Sir, | beg to move:

“That the Bill to amend the Narcotic
Drugs and Psychotropic Substances
Act, 1985, be taken into consideration.

Sir, as the hon. Members are aware,
India has been facing the problem of transit
traffic in illicit drugs which has been escalat-
ing in recent times. The spill-over from such
traffic has been causing problems of abuse
and addiction. There have been indications
that this trend has created an illicit demand
fordrugs and that this may lead to increased
diversion of opium from legitimate growing
areas of opium poppy.

Government being coricerned with the
developing drug situation have taken a
number of legislative, administrative and
preventive measures which have resulted in
checking the transit traffic to a considerable
extent. However, increased internal drug
traffic, diversion of opium from kigit groagi_ng
areas and attempts of illicit manufacture qﬁ
drugs within the country threaten to under-
mine the elffects of the counter measures
taken. Furlher, drug tralfickers often suc-
ceed in obtaining bail on minor technicat
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grounds enabling them to continue their illicit

Keeping in mipd the magnitude of the threat
from drug trafficking from the Golden Cres-
cent region comprising Pakistan, Aighani-
stan and Iran and the Golden Triangle ragion
comprising Burma, Thailand and Laos and
having regard to the internal situation, the
Prime Minister gave a 14 point directive on
April 4, 1988 as a new initiative to combat
drug trafficking and drug abuse. The Prime
Minister also constityted a Cabinet Sub-
Committee under the Home Minister to
oversee and coordinate working of different
Ministries and steps taken to intensify the
fight against drug abuse and trafficking. Tha
Cabinet Sub-Committee feit the need for
enactment of a preventive detention law for
drug traffickers for supplementing the deter-
rent penal provisions of the Narcotic Drugs
and Psychotropic Substances Act, 1985.
Accordingly, the Prevention of lilicit Tratffic in
Narcotic Drugs and Psychotropic Sub-
stances Act, 1988 was enacted and brought
into force in August, 1988. The Cabinet Sub-
Committee also recommended that the
Narcotic Drugs and Phychotropic Sub-
stances Act, 1985 may be suitably amended
inter aliato provide for:—

(i) Making drug offences non-bail-
able;

(i) forfeiture of propenrty of drug traf-
fickers;

(iii) Procedure for pre-trial disposal
of seized drugs;

(iv) not applying any priviege or
remission to the punishments
awarded under the Act.

(v) Provision for death penalty for
the serious drug offences;
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(vi) enhancement of punishment for
officers abetting drug trafficking
and for others incharge of cus-
fody of patients (addicts, under-
trial prisoners/prisonars) etc.

(vii) to exempt drug addicts, once in
their life time who volunteer for
de-addiction treatrhent.

Sir, the present Bill before the House,
not only seeks to encompass the aforesaid
areas but also seeks to removae certain diffi-
culties faced in the enforcement of the Par-
ent Actinthe lastthree years and strengthen
the Act further. The suggestions made by
the Hon'ble Members during the course of
debate in the House on the Prevention of
Illicit Traffic in Narcotic Drugs and Psy-
chotropic Substances Bill, 1988, have also
been given due consideration.

Sir, it is the experience of the law en-
forcement agencies throughout the world
that unless the ill-gotten wealth generated
by drug and drug-related crimes is attacked
by tracing, freezing and forfeiture of such
assets, no amount of law enforcement ef-
forts would make any tangible dent on illicit
drug situation. Attack ontheill-gottenwealth
of the drug tratfickers would be like going for
the jugular vein of their nefarious activities.

A new convention which, inter alia,
provides for tracing, identification, freezing,
seizure and forteiture of properties related to
drug crimes, has been, for the last three
years, under negotiation and the same is
going to be adopted by the Conference of the
United Nations now being held in Vienna
from 25th November to 20th December,
1988.

The present Bill contains a separate
chapter, Chapter VA on forfeiture of property
derived from or used in illicit traffic. This
chapter, inter alia, prohibits holding of ille-
gailx,._acquired property which has been
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defined as property acquired from illicit traf-
fic in Narcotic Drugs and Psychotropic Sub-
stances. It also provides for identilying,
seizure or freezing of illegally acquired prop-
erty. It further proyides for setting up of
offices of Competent Authority to deal with
all aspects relating to forfeiture; to appoint
officers and Administrators for the Manage-
ment of properties seized or forfeited and an
Appellate Tribunal for such property.

The other salient features of the
Amendment Bill are as follows:—

(i) to provide for the constitution of a
fund for control of drug abuse and its govern-
ingbody. The Fundis tobe financed by sych
amounts as may be provided by the Parlia-
ment, the sale proceeds cf any property
forfeited under the Act and any grants that
may be made by any person or institution;

{#rto provide for death penalty on sec-
ond conviction in respect of specified of-
fences involving specified quantities of cer-
tain drugs;

(iii) to provide that no sentence awarded
under the Act, ather than section 27, should
be suspended, remitted or commuted;

(iv) to provide for constitution of Special
Counts;

(v) to provide that every offence punish-
able under this Act shall be cognizable and
non-bailable;

(vi) to provide immunity from prosacu-
tion to the addicts volunteering for treatment
for deaddiction or detoxification once in their
life time.

{vii) to bring cenain substances which
are neither narcotic drugs nor psychotropic
substances but are usad in the manufacture
or production of these drugs or substances,
under the ambit of the Act. Such controlled
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supstances would be regulated by issue of
order;

{viii) violation of the provisions relating
to the controlled substances would be liable
for punishment with rigorous imprisonment
for aterm which may extend to 10 years and
fine which may extend to Rs. 1 lakh;

(ix) financing illicit traffic and harbouring
drug offenders would be offences liable to
punishment at the same level as per drug
traffic offences.

lllicit trafficking in narcotic drugs and
psychotropic substances 1iranscends all
national jurisdictions. In order to evolve
effective action against drug abuse, illicit
production and trafficking, it is therefore
necessary to develop bilateral, regional and
international instruments of cooperation.
Keeping this in mind, India has entered into
Bilateral Agreements, with Pakistan, Nepal
and Shri Lanka. Further, the fight against
drug trafficking and prevention of drug
abuse has been identified as an area of
cooperation under the aegis of SAARC.
India is lending its support and participating
very actively in various international Fora
like the Sessions of the U.N. Commissionon
Narcotic Drugs, Sessions of the Third
Committee of the United Nations General
Assembly, etc. India has sent a strong
Delegation 1o the Conference of the United
Nations meeting in Vienna to finalise the
International Convention against illicit traffic
in Narcotic Drugs and Psychotropic sub-
stances. Infact, the Hon. Members may be
glad to know that India has bsen unani-
mously elected as Chairman of the Drafting
Committee for this Convention.

Sir, our Government firmly believes that
the scourge of drug abuse should be wiped
out and that any complacency in the fight
against drug trafficking would adversely af-
fect the well being of the society. This
August House has been lending its full sup-
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port to the Government in its fight against the
drug menace and | am sure that this legisla-
tion also would meet with the full approval of
the House.

| now commend the Bill for the consid-
eration of the Housae.

MR. SPEAKER: Motion moved.

“That the Bill to amend the Narcotic
Drugs and Psychotropic Substances
Act, 1985, be taken into consideration.”

DR. G. VWAYA RAMA RAQO (Siddipet):
Mr. Speaker Sir, this Bill has been brought in
the light of the difficulties experienced by the
officials while enforcing the original law, that
is, Narcotic Drugs and Psychotropic Sub-
stances Act. There were some loopholes
and the officials could not effectively control
the illicit trafficking of narcotic drugs. In our
country there has been abundant flow of
narcotic drugs from other countries.

Actually the original law is not an old
one. It was recently passed by our Hon.
House. It was passed in 1985. But immed-
ately within three years the Minister could
find out some difficulties and some loop-
holes in the original law.

11.55 hrs.
[MR. DEPUTY SPEAKER in the Charr)

Now he has come with some amendments
With these new provisions the law will be-
come more effective. The main object of this
amendmant is to forefeit the property which
was being made out of illegal smuggling of
narcotic drugs. Further it also constitutes a
national fund for controlling the abuse of
drugs. Like that there are four-five other
points. Allthess provisions will make the law
more effective and the illegal trafficking of
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these drugs will be controlled in our society.
Thaese narcotic drugs and psychotropic
substances are abundantly used by school
and college students and the unemployed
youth. They are abundantly getting these
drugs in the market whereas certain drugs
which are being used in the hospitals like
morphia are not available in the hospitals.
Qutside morphia is abundantly available for
the purpose of addiction.

The use of these drugs by the college
students has spoiled their health and career
and in-turn they are spoiling the society. In
order to control the well being of the society
actually this law must have very rigid provi-
sions. It will help an individual to go on the
right path. For the last 5-10 years the
seizures of drugs in our country have in-
creasad. In 1983 the seizure of heroin was
only 139 kg. whereas in 1987 it has gone up
to 2,000 kg. Similarly in respect of hashish
and charas in 1983 the seizure was only
6073 kg whereas in 1987 it has gone up to
15,000 kg. Likewise for other drugs also the
seizures are going up day by day. Secondly
the gold, which is a precious metal in our
country, is parallely accompanying these
narcotic drugs. The major route for smug-
gling of gold and drugs in our country contin-
ues to be Afghanistan, Pakistan, Punjab and
London. Three out of ten cases both forgold
and drugs smuggled and detected in India
involve either a Pakistani national or a
Punjabi national.

In January the Customs officials inter-
cepted a truck/van from Ludhiana and re-
covered 175 kg of heroin and 39 kg of opium.
Similarly in February the DRI officials ar-
rested Mr. Mohamed Din, a Pakistani na-
tional in Delhi and recovered a huge amount
of narcotics equivalent to 79 gold biscuits. In
February in Delhi one Mr. Neeraj Samadhi,
an Afghan refugee, was arrested and the
officials recovered 237 kg of hashish. In May
our BSF jawans had a $hoot-out with a gang
of smugglers in the Khemkaran sector of
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indo-Pak border.
12.00 hrs.

The smugglers escaped but left behind 150
kgs. of heroin of West Asian origin. The
transportation of narcotics and psychotropic
substances is Increasing every year in our
country. [ think it will come down with the
effective implementation of this law. But
whatever law is enacted here, it is not being
followed strictly by the officials concerned.
There is no devotion among the officials.
Because of this reason, the flow of such
drugs is going up and up every day. Now |
hope the law wililbecome more effective and
the flow of drugs will be controlied. The
younger generation will not be addicted and
spoiled. The social conditions, in general,
will improve.

SHRI AJAY MUSHRAN (Jabalpur): Mr.
Deputy Speaker, Sir, | rise to support the
Nareotic Drugs and Psychotropic Sub-
Vstances (Amendment) Bill, 1988. It is a
matter of compliment that the Government
has brought this Amendment Bill to amend
and make the Narcotic Drugs and Psy-
chotropic Substances Act, 1985 more effec-
tive and more substantial by way of incorpo-
rating very deterrent punishments.

if | am not wrong, today in the Indian-
sub-continent, which consists of India, Paki-
stan, Burma, Ceylon and Bangladesh, the
biggest nuisance, so far as illegal tralficking
is concerned, is not gold. It is the narcatic
drugs and psychotropic substances, In our
country, a large number of younger ganera-
tion is getting addicted notonly in a big cities
like Delhi, Bombay, Calcutta and Madras but
even in small townships and playing havoc
with their health and with their other educa-
tional pursuits. | personally had brought this
point as early as 1985. Although 1 fully
supportthis Amendment Bill becauseitdoes
make the 1985 Act more affective, yet | have
cartain suggestions. The hon. Minister is
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aware, the Government of India s aware that
if you take Delhi, there are seventy to eighty
thousand drug-addicts in the capital of the
country. You canwaellimagine how much the
number will increase if we take the entire
population of drug-addicts of the country.
When the 1985 Act was brought in this
august House as a Bill, it was written in the
body of that Bill that the Health Ministry
would be advised to establish more and
more deaddiction centres. 'am sorry to say
that this has not yet been done. | am also
sorry to say thatinthis AmendmentBill, it has
not been mentioned even at one place what
the Government plans to do for deaddiction
of the younger generation in particular, who
are getting addicted. Drug trafficking is a
problem of Finance Ministry, External Affairs
Ministry and Home Ministry. But what
happes after the drugs are brought in the
country and consumed by our men should
be a more serious concern of the Ministry of
Social Welfare and Ministry of Health. ltis no
fault of the younger.people who fall a prey to
these addictions. »The(e are small schools,
middle schools_and primary schoals and
outside those schools icecream is sald

mixed with brown sugar. The children think
that they are getting addicted to the ice-
cream, but they are, in fact, getting addicted
to the kick which they get from the brown
sugar. The ice-eream vendors who sit out-
side the schools provide this to the children.

As |said, nothing is being done sofar as
the Social Weltare Ministry and the Health
Minister are concerned. | personally urge
upon the hon, Minister to consider seriously
and immediately to put a mandatory clause
in this Bill that the Health Ministry will come
up with a budgetary allotment, with adefinite
project of having at léast one de-addiction
centre run by the Government of India in
each State capital and at least 5-6 Govern-
ment de-addiction centres in big metropoli-
tan cities of Delhi, Galcutta, Madras and
Bombay. There are some de-addiction
centres, butthey are thereonly inname; theay
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are not working. | know that for certain.
There are certain unofficial societies which
are running de-addiction centres in Dethi. |
know it because | am associated with an
organization called Avinash. We are getling
a grant from the United Nations to the run of
Rs.3 to Rs. 4 crores annually; but not a
penny has been given to Avinash. The
money has been distributed to those
unofficially run do-addiction centres who are
doing no de-addiction work; only thay arethe
blue-eyed boys of the Social Welfare Minis-
_try bureaucrats.

Sir, it is an inter-country problem like the
drug trafficking is an inter-country problem.
The de-addiction centres being non-elfec-
tive is an inter-Ministry prcblem and this
must be sorted out by the hon. Minister who
is piloting this Bill in this august House.

I would urge upon the hon. Minister tha.
as a pilot scheme in Delhi at least, the
Government of India should start 3-4 de-
addiction centres in each parliamentary
constituency of this metropolitan city to look
after the addicts. Out of seventy or eighty
thousand addicts, at least twenty thousands
are students.

As it is, we have lowered the age for
voting from 21 years to 18 years. A large
number of people are addicls. Tomorrow
when the elections take place, it these ad-
dicts do not get these psychotropic sub-
stances, or narcotic drugs for two days and
if they are given the same on the third day,
they would vote for the candidaie whose
agent has given them the drugs. It is a
nuisance; itis going to affect the body-politic;
it is eating away the younger generations of
our community. We have got to look upon it
nofonly as a matter of deterrent punishment,

which | not only whole-heartedly support,
but | compliment the Minister and the Gov-
ernment for having taken this step.
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The Prime Minister of Pakistan has
given drug trafficking as her number one
problem. You can imagine the aeriousness
and the largeness gt which these drug traf-
fickers are operating. | would urge upon the
Minister to be gracious enough. The Social
Woeliare and the Health Ministry aspects
should be incorporated. | would have given
an amendment, but | am not going to give,
because | will have to withdraw the same. If
you yourself do that, you will be making it
more effective so far as de-addiction is
concerned. Sir, we have an Hon. Member in
this House who knows very well as to what
havoc a drug addict child can bring in the
family and how much money hasto be spent
on the de-addiction treatment. Even if the
boy gets de-addicted, he again falls a prey
to the drugs and again has to be de-ad-
dicted. The M.P. whom | am talking about is
the father of the addicted child. Sir, five or six
M.Ps are directly connected with this prob-
fem, but we have not heard even a word from
these social welfare centres where do-ad-
diction is supposed to be done. These
agencies and these unofficial bodies, who
are dealing with the de-addiction, have not
been given any recognition or financial sup-
port by the Ministry.

Sofar as punishment is concerned, the
Bill proposes that the second-time offender
will be given a death penalty. Anybody who
1s dealing in the drug trafficking and is found
carrying more than 1 Kg of these narcotic
drugs or the psychotropic drugs should be
given the death punishment. This death
punishment should not bacome a laughing
stock through the wrangles of judiclary and
law. Strict punishment must be given like in
any other country where this drug is making
its impact. We must ensute that the deter-
rent punishment must be awarded to the
oftendars.

With these words, | compliment the
Hon. Minister for having brought this Bill to
make the 1984 Act more deterrent and effec-
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tive. | request that he will bring an amend-
ment to ensure that the de-addiction centres
which are at the moment run by the social
bodies or unofficial bodies will be given help
so that the society as a whole contributes to
the letter and spirit of this Bill and the Act of
1985

[Translation]

SHRI RAM BHAGAT PASWAN (Ros-
era): Mr. Deputy Speaker, Sir, | rise to
support the Narcotic Drugs and Psy-
chotropic Substances (Amendment) Bill.
This bill has been brought to guide the youth
to proceed on right lines. Narcotic drugs are
very harmful for the youth. Narcotic drugs
are affecting so adversely that crimes in the
society are increasing, it is essential to take
measure to check them. Strict action shouid
be taken against those who produce and
smuggle these drugs. Ycu should find out
the people engaged in smuggling activities.
Big companies who owe excise duty to the
tune of millions of rupees, import narcotic
drugs worth crores of rupees and make the
future of our children inour country dark. You
have just stated that those persons who
indulge in illegal activities, their property will
be sealed and they can also be sentenced lo
imprisonment upto 10 years. We hope that
you will definitely enforce the provision of
punishment made by you. But all your laws
are not taken seriously. Laws are enacled
but they are not implemented. The bureau-
cratics have vested interests in not imple-
menting the laws. Many companies have
been found indulging in the trade of narcotic
drugs and you have also initiated action
againstthem. Hon. Minister has stated inthe
House that 14 companies have been found
indulging in this trade in Delhi. Butyou have
cancelled their licenses for two, four or
soven days only. This is no punishment.
Provision of deterrent punishment should be
made but your bureaucracy will make this
Bill ineffective. You have made a provision
of imprisonment in this Bill but attention
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should be paid towards implementation
aspect. Provision of deterrent punishment
should be incorporated in the Bill.

| also want to state that the companies
which have been found indulging in this
trade in Delhi and which manufacture nar-
cotic drugs owing to which people havedied,
they died in Safderjung Hospital they include
the name of the comnany which manufac-
tured Greater Pharma which caused death.
Similarly, there is an Associated Pharma, it
is fully surgical. The drugs which have
caused death has been manufactured by
Subhash Trading Company, Glaxo is also
manufacturing narcotic drugs, it was caught’
but action has not yetbeen taken against the
company. Plam Pharmaceutical Company,
Civil Drugs Laboratories, Alpine Industries,
all of them are Delhi based companies,
which have been manufacturing narcotic
drugs. | have got the reply given in the
House that licenses of these companies
were cancelled for two to four days and they
have started manufacturing the drugs again.
You do enact laws but they should be en-
forced strictly. Maximum deterrent punish-
ment should be awarded to these people as
provided in the Act and Government shoulc
mention the activities of the officials as wel
sothatthey may implementthe law properily.

We have been continuously listening
about narcotic drugs to the effect that some-
time 2000 Kg. heroin and Ganja had been
seized but you do not take action against
them., These narcotic drugs have pene-
trated upto village level and young boys of
small farmers and labourer families are
consuming them. Consequently, they be-
come victim of serious diseases. They lose
senses and keep on consuming drugs.

i congratulate you that you have
brought forward the Bill and have made
categorical provision of strict punishment
but those who indulige in wrong deeds, must
be punishec. You should catch the big
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smugglers and big companies and their
factories should be sealed and strict action
should be taken against them. Raids should
be conducted on 14 companies named by
me. Stillthey maintain huge stock of naicotic
drugs which are causing death to the people.
You should apprehend them and punish
them so that use of narcotic drugs can be
chacked. With these words, | thank you.

[English]

DR. SUDHIR ROY (Burdwan). Mr.
Deputy Speaker, Sir, | welcome the Bill
because this would make the law more strin-
gent against the dealers in narcotic drugs

The drug addiction was not that ram-
pant in early 80s but from the seizure of the
narcotic drugs in the recent years, it is evi-
dentthatthedrug abuse has assumed a very
alarming proportion |t affects a cross sec-
tion of people of our society, the labouteis,
the hawkers, the government employeas
and especially the students.

Sir, lastyearl attended ameeting where
the ex-Chief Minister of Manipur, Mr Hok-
ishe Sema, himself observed that a large
number of young men of his State have
become drug addicts, and, tharefoie, steps
should be taken so that this rnenace can be
stopped.

Sir, it has been estimated that more
than 7 lakh drug addicts are there in India out
of which the Bombay and Delhi have 1 lakh
each. In Delhi, there are about 10,000 child
smack addicts and most of them aie street
urchins and racketeers. We find that espe-
cially the students have become the victims
of this drug trafficking. | have seen many
young brilliant students have ruined therr
lives, while staying in the college or univer-
sity hostels during the course of their study
by becoming drug addicts. Therefore this
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menace should be fought with zeal.

Sir, we tind that thera is a closa linkage
between drug addiction and crime. One-
third of the petty robberies committed in
Delhi are committed by the drug addicts and
road accidents and industrial accidents are
often caused due to this drug addiction.
Often, drug addicts even murder people
because they desperately need money to
purchase narcotic drugs.

India has become a large conduit of
inlernational drug trafficking because India
is contiguous to the Golden Crescent and
the Golden Triangle, S, it 1s known that in
the Golden Triangle, that s, in the region
bordering Thailand, Laos and Burma, first
under the direct encouragement and patron-
age of the CIA, Kuomingtang Irregulars
started production and processing of poppy.
But now, In recent years, it is the golden
Crescent, that is the tribal areas bordering
Iran, Afghanistan and Pakistan, which has
come to the forefront. It 1s said that 12,000
KM stretch of land produces poppy and it is
processed in that area Two-thirds of this
region s in Pakistar. It has been found that
Pakistan notonly supplies armsto ourterror-
1sts, but it also supplies drugs because 80
per cent of the narcoticdrugs seized in 1986
came from Pakistan. Since thete is SAARC
and since we aie also having bilateral talks
with Pakistan, the Minister of extarnal Affairs
should take measures and see that this drug
tratficking is stopped.

Just now | have mentioned that India
has become a conduit for large scale drug
traificking. The Interpol has given some
statistics inthis regard. Intheyear 1987, out
of 7.7 tonnes of narcotic drugs seized, the
drugs seized from India are of the order of
2.7 tonnes. Hence, stringent measures
should be taken against these drug traffick-
ers. | agree with my previous speakers that
though petty criminals who are simple couri-
ers are often brought to book, the real crimi-
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nals, the white collared criminals, the dons of
the underworld and the heads of the mafia
gangs are seldom touched bacause thay are
the owners of blackmoney. They now invest
heavily in the building industry and in the film
industry and they have become very re-
spectable and even elite of the socisty.
Therefore, the police do not touch them and
politicians too do nottouch them. Since they
are the real criminals, |request the Minister
to see thatthe long arm of the police reaches
these so called respectable people. These
criminals must be brought to book and
thrown behind the bars.

I would also argue that there should be
as many special courts as possible to deal
with these cases because as the hon. Minis-
ter knows, justice delayed s justice denied.
What is required very vrgently is summary
and speedy trial. As there are provisions in
the Bill for special courts, as many special
courts as possible should be set up to deal
with these offenders.

| would also request the Minister to
establish de-addiction centres in all the
State Capitals and if possible in the district
headquarters also because this drug abuse
has become very rampant. Especially, our
younger generation is foundto be the victims
of drug abuse. Therefore, de-addiction
centres or clinics should be set up in the
district headquarters and also at the same
time there should be creation of awareness.
lam happy thatthe Television is now dealing
with this topic; yet there should be an all-out
media offensive so that the people should
become aware. It is because abuse is so
much rampant. In Calcutta the
Phuchkawalla used 1o mix brown sugar
when they sell foodstuffs to young kiddies.
When the Government put a ban on selling
of phuckhas to school children, then there
were agitations. People came forward and
shouted slogans against the Government foi
banning the sale of phuchkas.
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Therefore, what is required is an all-out
effort which should be made so that appro-
priate action be taken against these drug
manufacturers. | also agree with my previ-
ous speakers that many firms which are
producing medicines are in fact dealing in
narcotic drugs and as a result, people be-
come drug addicts. Therefore, stringent
measures should be taken against those
firms.

[ Transiation]

DR. G.S. RAJHANS (Jhanjharpur): Mr.
Deputy Speaker, Sir, the drug trafficking
problem is more serious than what the
Government or we people ara thinking. This
problem is more acute in Delhi as compared
toother places. We are betweenthe Golden
Crescent and the Golden Triangle. The
countries of Afghanistan, Iran, Turkey and
Pakistan come under the Golden Crescent.
Our hon. friend has said itrightly thatcocaine
is openly cultivated in Pakistan on thou-
sands of acres of land and the same situ-
ation exists in Aighanistan as well. Allthese
narcolics are sent to other countries via
Delhi. | had mentioned earlier also that in
Delhi, especially in South Delhi, some
people suddenly become very rich, acquire
5 to 10 imponted cars each, and built huge
mansions. It is being whispered that these
people are dealing in narcotics, but no one
can dare to harm them. The Government is
aware of their activities, at least the Police is
fully aware of it. 1 will relate an incident from
my personal experience. The South Deihi
colony in which | am residing, was raided
one day suddenly and there was a big ganja
haul. The Police had already informed the
owner of that house from where ganja was
recovered about this raid a day in advance
and when this farce took place on the next
day, it was stated that some one had delib-
erately kept narcotics there. It was stated
that this was the work of a servant who was
employed in that house but was dismissed
later and he had done it out of sheer enmity.
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They are respectable people, why snould
thay deal in narcotic drugs? Inthis way, they
went scot free very easily. Inorderto liberate
themselves from the sins which they had
cemmitted, they had ‘Bhagwati Jagran® and
the entire matter was over | want to submut
that this i1s not the sole example but you can
find thousands of such examples of people
turning multi-millonares and billlonaires
overnight. |1 want to submit that enough
nowers had been vested in the Government
under the 1985 Act and If Government had
made use of thase powers, it wouid have not
been necessary to bring forward this Bill |
had submitied earlier also that you may
frame any number of laws but unless those
are implemented, they will have little mean-
ing. One of the provisions in this Bill is that
in case of second offence death penalty wili
be awarded In many South-Fast Asian
countries provisions for death penalty exist
in the case of first offence itself | want to
submit that the prevision of death penalty in
case of second offence may be imple-
mented strictly and next year we should be
informed of the number of there people wha
were awarded death penalty. Although
people are induiging In the trafficking of
narcotics and drugs openly without any fear
and becoming millionaires and billonaires
by going scot free. None can harm them
because they are not ordinary citizens but
have very strong connections Ifthe Govern-
ment possess the will, this provision should
be got mplemented

There 1s a provision for a fine of Rs 1
lakh in this Bill. | want to know as to what
difference will this amount make to the
people who are dealing in drugs? It i1s being
shown daily on T.V. that hashish worth
crores of rupess hasbeenseized. [thinkthat
if the Government wants to save this country
and its youth, then such a severe and detar-
rent punishment should be awarded to the
people indulging in drug trafficking as proves
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exemplary for others to desist from doing the
same. Provisions should be made for the
confiscation of the entire property of those
who are found involved in drug trafficking.
There I1s a provision for property seizure in
this Bill but what happens is that the person
whose property is to be seized gets prior
information aboul it and he transfers all his
assets so that when his property is to be
seized, it 1s found that he has only habilties
and no assets Therefore, this 1ssue should
be considered very seriously. |would ke to
make a small point that you should get the
1985 Act implemented In this connection it
is requested that the deeds of the drug-
traffickers who have been punished should
be shown on T.V Television is a very pow-
erful medium of mass communication today.
It should be utilised for showing the faces of
the, drug-traffickers and the punishment
whichthey are awarded This willcontrolthis
problem to a considerable extent.

Many of ocur hon friends have submit-
ted as to what extentdrug abuse is effecting
ouryouth [have seen people dying with my
own eyes. The young students students
studying in colleges and universities tell lies
about their drug-addiction | asked many
such students whethertheytake drugs or not
and they replied that they have never taken
drugs. But we can know about their drug
addiction by their actions. | have seen them
slowly suffocating to death and ruination of
their families.

China was known as the land of opium-
addicts before the Second World war. The
entire generation of that country was ruined.
China was called the land of opium-addicts
but what happened subsequently? China,
through the opium trade brought the entire
wastern world under its sphere of influence.
However, finally someleaders emerged who
banned opium trade and we can see as to
how big a nation China has become today.

| would like to submit one more point.
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You have formulated a scheme for settingup
a fund for the relief of victims of drug abuse.
The money will be provided by the Central
Government. | want to submit that drug-
addiction is spreading rapidly among the
industrial workers. Thisg not only harms the
industrial workers but also the industrialists
because this menace adversely affects pro-
duction. Therefore, a levy should be im-
posed on the industrialists and the money so
collected should be deposited nto this fund.
This will enable Government to control drug-
addiction.

Finally, I would submit that drug addic-
tion is a very serious problem and it should
be controlled in time.

[English]

SHRI THAMPAN THOMAS (Mav-
elikara): Sir, of course, | welcome the steps
taken by the Government and its bringing
this bill to provide for more stringent punish-
ment for drug abuse. It is a very big problem
which now our country is also facing in the
matter of drug abuse, in the universities,
factories and other vulnerable area.

| would like to make some suggestions
in this regard. There should be a serious
effort to identify the places where this men-
ace of drug addicts and drug business is
goingon. Some effort hasbeenmade. Even
in this bill, or in the original Act there are
sufficient safeguards and provisionstoiden-
tify the areas and taking drastic steps to
prevent the drug menace. In this bill itself,
with regard to one of the provisions, | would
like to point out one particularly about the
wealth to be forfeited. How are you going to
detectthe wealththatis earned through this?
Unless there is some provision or a general
law in this regard making a person liable to
account about his wealth, it cannot be done.
If a person has acquired some wealth
through business transactions of narcotic
trade, he can very well say that he has got it
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irom elsewhere. He can account for it in
different areas. Therefore, itis theduty ofthe
person to declare his wealth. Unless wealth
is declared, how can it be tracked down to
him. This canonly be done against aperson
who is convicted and then also in proving
that the wealth had been acquired by him.
What are the provisions for that? These
provisions willonly result in publicity, nothing
else in implementation. It will not help.
Because, you will not be able to find out if the
wealth has generated from the trade of nar-
cotics. Therefore, there should be a provi-
sion to bring out the wealth. Willthe Govern-
ment study the new class which has come up
with this wealth? Mr. Rajhans had pointed
out that people are coming up with big build-
ings, mansions, and new ventures. From
where do they get that money. How do they
get the money? Could we make a study
about these things? Unless we make such
earnest efforts in this line, this may not be
possible to find out

Also, another point | would like to point
out. Thatis about the involvement of volun-
tary agencies in making the public aware of
thedrug menace. We have failed inthat. We
have not made any efforts to involve the
voluntary agencies in that. Of course, with
regard to the prohibition, mostly the trend
has been setby the voluntary agenciesinthe
matter, by the Madya Virodh Samiti and all
those people who are educating the people.
But there are difficulties and therefore more
elforts are to be made. And, apart from the
law and our implementing machinery there
should be voluntary agencies promoted by
the Government for this purpose and suffi-
cient help should be provided for such agen-
cies and consciousness should be built up
everywhere. They should create such a
situation in the minds of the people and it
should be easy to build up consciousness
awareness, in the minds of the people, that
it seriously affects them. More than that,
along with the stringent methods which we
adopt, the education and the knowledge of
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this menace and the drastic consequences
and degeneration of the society in a large
maasure, have to be made known to the
public. Whatever facilities are available like
the media and other things which we get in
this respect will have to be used for this
purpose.

Also, just like the Western countries our
nation has also become a little more involved
in this drug habit. Recently, when 1 partici-
pated in the Ten Nation Conference of the
ILO in Djakarta some of these problems
were discussed, especially about the Asian
countries. They have made certain recom-
mendations. One of the recommendations
which was made to treat the drug addicts 1s:
they are only the victims, sympathise with
them and give opportunities for them fo
rehabilitate and see that they are rehabili-
tated. These recommendations have been
given by the ILO. That is, to consider them
as handicapped and provide them employ-
ment. Sir, we have to take two different
approaches in this respect. One, the people
who are doing trafficking in it and doing
business and making money on this, and the
other poor victims. We have to cross exam-
ine them. We will have to bring the victims
back to the society and at the same time the
offender will have to be punished deter-
rently. Sir, even Malaysia, a small country,
has given a capital punishment. | welcome
it. Capital punishment is a good move. Bet
even more than that, more drastic punish-
mentshould be given. For example, Sobhraj
is taking shelter in India. If he goes back to
Thailand, he will be hanged, because there
is acase against him. International criminals
take shelter under our law. Once he be-
comes accused in one case somewhere he
can postpone the trial of his case by taking
shelter in this country; whereas if he goes
back to the place where he had committed
the offence, he will be hanged. Therefore, |
suggest that drastic steps will have to be
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taken in this regard.

Sir, | have to point out certain important
things about the forest area especially
where there i1s heavy rain. Opium, Ganja
and such plants are being illegally grown in
alargaforastarea. There is a some involve-
ment of certain sections of the people, that
has to be identified and destroyed in toto.
For this purpose, there should be delegation
of powers to various other agencies. | am
only suggesting that law enforcing agencies
will have to be correlated with these things
and a task force should be formed. An
earnest effort should be madeto seethatthis
provision of the law is implemented.

[ Translation)

SHRIMATI PRABHAWATI GUPTA
(Motihari): Mr. Deputy Speaker, Sir, the Bill
to amend the Narcotic Drugs and Psy-
chotropic Substances (Amendment) Act,
1985 as introduced by the Hon. Minister in
this House, deserves to be welcomed.

Iwant to submitthat the intention behind
this bill is a noble one. You may observe all
over the country and the world that the
number of people using narcotic drugs is
going on increasing and it is giving rise to a
unique problem. This problem has spread
widely in the world and is common to every
country whether rich, poor, daveloped or
semi-developed. However, in our poor
country, this problem has taken a very hor-
rible shape and is increasing rapidly. |think
that if the provisions of the act which came
into torce in 1985 for the control of the use of
narcotics had been implemented strictly and
effectively this menace would have been
controlled to a considerable extent and the
smuggling of smack, heroin etc. would have
ben curbed. It seemsta me thatthis Act was
not implemented with due strictness. | want
to know from the hon. Minister whether he
would assure the House that the amend-
ment which has been brought now in 1989,
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will be implemented strictly and the purpose
for which this amending bill has been
brought to this House will actually be
achieved? Why dogs smuggling take place?
Thera are many reasons behind it. The main
reason is that it is the easiest way to make
money and grab power. This is no secret
that there are big smuggling gangs in the
country today who are making millions of
rupees in this business. As such it does not
matter but it matters when it spreads like a
poison in a society engulfing all and particu-
larly the youth who are the future of the
nation but are using drugs to the maximum
extent.

The parents send their children to col-
legas and universities in the capital with high
expectations but they fall prey to such dirty
habits. In the beginning drugs are con-
sumed like anything else but subsequently a
habit is formed and it becomes impossible to
get rid of it.

Under the provisions of the existing Act
stringent rules wore to be framed to control
drug trafficking and hospitals opened at
various places for treatment of children,
youth and old people who have fallen prey to
drug-addiction and who want toget rid of this
bad habit. But such hospitalis have not yet
started functioning and wherever they are
functioning, the affected people are not
aware of them. The social service instiu-
tions and voluntary organisations should be
entrusted with this task 10 ensure the fullill-
ment of this aim.

I hail from an area called Rasaul which
is adjacent to Nepal. We see thousands of
trucks tull of ganja, hashish, heroin, smack,
etc. are allowed to enter into our country
after accepting some bribe. Inorderto meeot
this situation, a Bill was brought in 1985 and
now more provisions are being made but
what steps is the Government going to take
1o prevent what is happening belore our
eyes? Youhave made very good provisions.
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You are going 1o establish a fund for control-
ling drug addiction which is welcome but |
want to know as towhat steps aregoing to be
taken for controlling this type of drug traffick-
ing? You have made provisions for afine of
Rs 1 Lakh in the case of an offence commit-
ted forthe first time and death penalty for the
offence committed for the sacond time. You
have provided for the seizure of property
which is also welcome, but | want to submit
that those people who are getting rich over
night by ruining the future of our younger
generation should be awarded death pen-
alty in the case of the very first offence. The
search for these people should be con-
ducted honestly and without any bias. Vari-
ous Haji Mastans have been enjoying the
patronage of the political leaders. Thay
should also be arrested. What steps are
proposed to be taken by the Government to
round up such people and the members of
the international gangs which are very pow-
erful and have their stronghold and influence
inthe countries like America. What steps the
Governmant propose to take to counter their
influencea.

Besides all these provisions, the Gov-
ernment should make use of the media-T.V.
and radio and make it more effective. Power
connections should also be provided in the
villages so thatthe people of rural areas may
be educated by the television programmaes
and may get varied inlormation. The Block
Development Officers and the village level
workers may be entrusted with the job of
publicising it in every village to apprise the
people of the places where they can get
treatment for deaddiction. It has been
said—

Kanak Kanak te sau guni,
madakta adhikay
Ya khawat baurai hein,
wa pawal bauray.

Drugs teich 50 times more prices than gold.
It has also been reported that by the begin-
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ning of the 21st century, there will be abcut
15 million drug addicts in India. To control
this situation, strict laws are needed. I do not
get ample time to go through all the reports
and | simply go on speaking about whatever
come to my mind. The Act which was made
by the Governmentin 1985, is very good and
now tha Government is going to make fur-
theramendments init. However, it should be
kept in mind that the officers working in the
Department of Education, Healih and Bor-
der Security Forces always work in collusion
with each other as a result of which all the
crimes take place. The Government shall
have to take stringent measures to appre-
hend them. The Bill introduced by the Gov-
ernment deserves welcome and we want
that it should be implemented in letter and
spirit.

[English]

SHRIMATI JAYANTI PATNAIK (Cut-
tack): Mr. Deputy-Speaker, Sir, | support
the Narcotic Drugs and Psychotropic Sub-
stances (Amendment) Bill. Day in and day
out, many case of drug trafficking and diug
abusehave beencoming to light, specially in
metropolitan areas of the country. The pies-
ent estimate shows that as many as 15
million people would become drug addicts
by 21st century. The drug addicts are found
among the higher strata as well as lower
strata including youth and children. What
makes us feel very sad today is that drugs
addiction has caught on the youth, particu-
larly among the students community in ur-
ban areas. They start first with some curios-
ity and then it becomes a fashion and then
habit, Allthese youth affected by drugs are
not only losing all the vitality but drug addic-
tion has posed a grave threat to fulure gen-
eration,

Another thing is, almost every day,

Abgigie gorngpews of illegal import or export
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into and out of the country. Gopalan
Committea was also very much concerned
about this and suggested enactment of
single law to control drugs, which was ex-
pected 1o plug all the loopholes in the exist-
ing laws so that no drug peddiar could es-
cape from the net of this law. The report of
the Committee says:

“The situation is likely to deteriorate and
get out of hand if adequate measures
are not adopted to curb addiction.”

We are very much concerned about drug
trade or drug trafficking. We know the rules
of demand and supply, namely where there
is demand, there is supply. But there is
anotherrule, namely, rule of Bay's law which
holds that supply generates its own demand
and the greater the supply, the higher the
demand. Hence this is very much applicable
to the drug abuse and every stap is to be
taken to curb the supply of drugs. lllicit drug
trafficking is concomitant with drug abusés
and it has become a major international
problem that cuts across political and geo-
graphical barriers. India which was re-
garded as a mere transit point is no longer
just ke that because there is evidence that
a large part of the processing of opium into
different stages of heroin is now taking place
in this country. There is an increasing
American and ltalian miafia connection with
the principal Indian organisers of the trade.
As such, in order to control the menace,
there should be closer international coop-
eration between specialised national agen-
cies and all-out efforts by the police. One of
the hon. Members has said that people are
gaing for this drug trafficking because of the
profit. The profitsinvolvedinthistrade are so
large that it is a lucrative business and this
drug fetches 50times more price than gold.
The corruption related to drugs gets rapidly
institutionalised with the police forces. That
is why, we see this situation at present. it
seems no effective counter machinery has
been created to control this menace. What
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we find is Pakistan has all the time been
complaining that India is not taking enough
interest to curb this menace and hence the
problemis so great inthe world. But whatwe
find today is, almost all the heroin comes
through Pakistan and has its origin in Af-
ghanistan and North West Frontier Province
of Pakistan. We also know that terrorists
have been found involved in drug trafficking
and peddling. They do it because they get
easy money which they require to finance
their activities.

Europeans have some grouse against
India about drug smuggling. But the money
collected by drug smugglers is freely in-
vested either in the legal or illegal activities
by theminthe European countries. The Law
Enforcement Agencies in these European
countries are unable to do anything in these
cases due to the prevailing laws on commer-
cial confidentiality or banking secrecy. A
great deal of discussion took place last
March in New Delhi Meet of Diug Enforce-
ment Agencies from most European coun-
tries and the Indian sub-continent. We
would like to know what is the cutcome of the
Conference. lIs there any concrele sugyes-
tion to curb this drug trafficking? We know
that even if we pass legislation and make
proposals for stringent punishment, much is
required for the implementation machinery
to put it into practice.

It is also seen that whatever is the
official preduction of opium, a lot more is
grown illegally. Officially, India grew 993
tonnes of opium per annum from 3,359
hectares under poppy cultivation in U.P.
Rajasthan and M.P. A lot more is grown
illegally. But, UP alone accounts for 45,000
KG of excess cultivation.

We are very glad that you are going to
check this illicit traffic in drugs through this
piece of legislation. We have so.

An envisaged, the setting up of special
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courts by the Central Government should be
made immediately. Not only this, all the
infrastructure on this should be set up imme-
diately.

The constitution of the National Fund for
control of Drug Abuse is a welcome feature,
Stringent punishment is also suggested for
violation of the Act.

There is now an urgent need to formu-
late an integrated and comprehensive pre-
vention policy which would envisage coordi-
nated efforts of anti-narcotics, intelligence,
revenue, police and medical agencies
Besides conirolling drug trafficking, our main
aim is to remove drug abuse for which a
three-pronged strategy is necessary.

Firstly, the focus should be on social,
economic, political, cultural and medical
factors that breed drug habits.

Secondly, preventive approach should
be directed at early detection of drug habit
and social devicus behaviour in a collabora-
tive effort involving the community, family,
police and voluntary agencies.

Lastly, thera should be aprogramme for
detoxication, rehabilitation and re-integra-
tion of the addicts.

Hence along with such a legislation,
there is the need to fight the malaise at the
social level; specially by taking up schemes
for de-addicting the victims. For this pur-
pose, the Social Welfare and Health Depart-
ments have 1o be coordinated so that effec-
tive action can be taken. Preventive meas-
ures are necessary. At the same timg,
computers are also necessary to cetect the
smugglers and illegal operators in dri4s and
narcotics. Modernisation ¢f equipments to
deal with drug peddling is necessary. Thein-
frastructure for the detection and treatment
of drug addicts which is at a rudimentary
stage in the country has ta be strengthened.
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SHRI AZIZ QURESHI (Satna): Mr.
Deputy Speaker, Sir, | rise to welcome and
support this Bill. Although many points have
been covered in this Bill, my submission i1s
especially regarding its section 59. The
Government has made a provision of pun-
ishment under section 59 for those officers
who have failed to discharge their duties. |
would like to point out to the hon. Minister
that smuggling of drugs, smack or hashish in
our country is not possible without the con-
nivance of the officers and the politicians at
some or the other level. While saying so, |
have in view the gang wars of Bombay in
which one to five persons are being killed
every day in broad day light.

13.00 hrs.

These gangsters or criminals have such
sophisticated automatic weapons with them
as are not there available with our ordinary
police force. People living in posh colonies
are murdered in broad day light. Such news
are being reported almost everyday In the
magazines and newspapers published from
Bombay that the smugglers take help of the
police force to eliminate their opponents and
the police or other officers kill them in false
encounters. Therefore, | would like to men-
tion that whereas the Government have
made a provision under section 59 for action
against those officers who have been held
guitty of having supported the drug criminals
in some or the other way with a fine of Rs.
one lakh. A provision should also be made in
this Bill to seize entire property of such
officers.

As such our colleagues have made a
number of points regarding this Bill which
include de-~gddiction, counselling and reha-
bilitation, This is aiso right that the Govern-
ment has not set up rehabilitation Centres n
the required number but | wholly support it
that not only the Government agencies but
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sven the voluntary organisations can do an
exemplary work to check this malady. It is
out misfortune that today only such of the
working voluntary agencies get protection,
patronage and assistance as have the wife
of some Minister, secretary or capitalist or
elsa the residents of posh colonies as their
members who have had no experience of
others’ woes and agonies. Such ladies visit
the slum colenies in their airconditioned cars
for afew hours todistribute some medicines,
siweets, clothes etc. among the poor of those
slums and earn popularity for running a big
social institute of the society. Thair photo-
graphs are published in the newspapers. Mr.
Deputy Speaker, Sir, lwould like to point out
to the Government through you that as long
as such crime and corruption goes on taking
place in our country and the voluntary organ-
isations are run in the name of a particular
individual and the people in this field go on
getting encouragement, no revolutionary
change can take place in our country. This
has to be done away with. Instead the agen-
cies which have their field of operation in the
slums under unhygenic conditions where
the housewives earn their livelihood with
their sweat and hard work and spend their
whole life there, are not given any impor-
tance. Intheir welfare activities, the Govern-
ment should seek the participation of all
those people who have been living in those
very areas and do not cherish great aspira-
tions of a luxurious bungalow but stay there
upto their last breath of life. Unless the
Government takes such steps, they would
not be able to bring an end to it. The children
or students aftected by this curse do get
cured by means of- counselling or treatment
for psychotropic substances provided in
those Centres but no post care is taken of
them to see how they are passing their lives.
The Government will be able to root out this
menace in an effective manner only when
they have a scheme to engage such children
on some job who have bean given treatment
for psychotropic substance or they should
be employed in small scale industry or
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should be given some technicaltrainingin an

institute. The Government should set up

some school or college for this purpose so

that they may keep themselves busy there.

Mr. Deputy Speaker, Sir, | welcome the
pravision of death sentence in the Bill for the
person who is an accomplice in the crime. |
would rather submit that if the Government
has evidence and is in the position to sub-
stantiate it, then not only that person alone
but all those people who have been function-
ing with the help of their own couriers, should
be sentenced to death. Then alone willthese
people feel scared of such activities and this
problem will come to an end.

| also congratulate the Governmant for
keeping the provision of making these of-
fences cognizable under this Act. My best
wishes are with the Government and | hope
that when India enters the 21st century, she
would get rid of this bane and we will be able
to stand to welcome a new dawn.

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): | suggest, subject to everybody's
convenience, that lunch hour be dispensed
with so that we can complete this important
Bill. This has to be passed here and sentto
Rajya Sabha.

SEVERAL HON. MEMBERS: Yes, Sir.

MR. DEPUTY-SPEAKER: | think, it 1s
the consensus of the House.

[Translation)

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Deputy Speaker, Sir, I rise
1o express my views on Narcotic Drugs and
Psychotropic Substances (Amendment)
Bill, 1985. The first thing about this Amend-
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ment Bill is that it has rightly been moved
here, The Government have reviewed the
position since passing of the aforesaid Bill
and found that they have been unable to
prevent illicit traffic in these drugs and there-
fore decided to amend the Bill. The provision
of capital punishment is appreciable. You
are well aware that these drugs are not
confined to Delhi, towns and urban areas but
these drugs have reached rural areas and
jhuggi-jhonpris also. Therefore, it is a very
serious matter. So you are well aware with
the results of drug-addicts in China when
number of drug-addicts increased manifold.
When people will start taking these drugs in
bulk, then the country will definitely go to
dogs. The young students taking to drugs at
the university level will become officers,
politicians and soldiers tomorrow, then how
will they be able to run the administration of
the country. Working class is in the grip of
drug-addiction which is most harmful for the
country. | want to tell you that production in
China declined to a great extent due to
increased drug-addiction. When a person
becomes adrug-addict, his working capacity
would naturally decrease. Similarly, if offi-
cers become drug-addicts, their working
capacity will also decrease. They also work
for the country as politicians work for the
country. Therefore, all these things should
be kept in view. This menace of drug-addic-
tion in spreading throughout the country
which is very harmtul.

Mr. Deputy Speaker, Sir, Cocoa plants
are being planted in forests in the country
with the connivance of forest conservation
officers. | am saying this with full responsibil-
ity as | had seen the hemp plant containing
20kg of hemp inside the compound of police
station of Jahanabad. The soldiers smoke
hemp. Once | read in a newspaper that
heroin was recovered from the brief-case of
an hon. Member in a raid conducted in his
house. In the firstinstance | took it for a filmy
hercine while later on | came to know that a
very costly narcotic drug-substance has
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been recovered.

A medicine named Sanjivni Surais also
a narcotic-drug and it is manufactured by
mixing brown sugar in it. This has reached
the rural areas-also. If Government 1s con-
cerned with it, it should get the thing inquired
into the state of affairs in Dalhi University.
The Government supplied it to the drug-
manufacturers but they do not utilise the
entire quantity and they sell the remaining
quantity asthey like. The officers receiving a
salary of Rg. 10 and 5 thousand per month
are involved- in this matter but there 1s no
check in their case. The illicit traffic n nar-
cotic drugs should have been declined after
the law was enacted in 1985 and you should
reply to this point. These laws will not serve
any purposa. lilicit traffic in narcotic drugs
will not be curbed. You will not know as to
how many persons have been awarded
punishment underthis law and what quantity
of psychotropic substances has been recov-
ered and the cast thereof. You should ex-
plain here all these things. Merely formulat-
ing laws in this respect is not going to help.
The people have heard that there is a provi-
sion of capital punishment. It has been
stated that the goods will be seized and
money earned therefrom would be recov-
ered but | want to know as 1o who 1s earning
money? It is not only the smugglers but also
drug-manufacturers who are earning money
through it. Today drug-manufacturers are
becoming multi-millionaire and these people
are in both Houses, so whom you will appre-
hend? The sons of higher officers indulge in
smuggling. Even my son can be a smuggler.
As long as they have money power, you
cannot apprehend them. Moreover, you
cannot apply pick and choose method to
punish them. It is not going to serve any
purpose.

You should remember the case of
China. A numberof people in China became
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drug-addicts and its consequences were
very bad, People had to carry with them a
doze of opium to get a cup of tea. Our country
is also reaching the same stage. Iwantto tell
you that you should enforce laws honestly.
But they are not enforced sincerely. The
Cause of allthe avils in our country is political
protection. lf these people are not given
political protection, our country can become
heaven. The role of politicians is the most
deplorable who ancourage this illicit trade
and earn money through it. With these
words, | conclude.

[English)

SHRI N. TOMBI SINGH (Inner Ma-
nipur): Mr. Deputy Speaker, Sir, | thank you
for giving me an opportunity to participate in
this discussion.

There 1s much more than academic
value in this discussion. This discussion
follows closely onthe heels of the discussion
on the prevention of illicit traffic in narcotic
drugs and psychotropic substances in the
last session. | had suggested afew steps like
public destruction of drugs seized. | wel-
come this Bill because that has been incor-
porated here very prominently. | also wel-
come and support this Bill for another thing
that a provision has been made for a fund.
On this, | shall be able to say a few words.

My State 1s gripped by this Golden Tri-
angle. | don't know what is golden in this
tnangle except that this is killing human lives
at the cost of the civilisation itself. Mizoram
and Manipur which is my State are directly
the victims of the Golden Triangle. Some-
times inthe beginning of the current Session
| put the question to the hon. Minister as to
what is the quantity of seizures and what has
been the manner of thair disposal? Further
how many officials and now many of those
involved in these seizures have been pun-
ished? It was pointed out that the seizures
ware very nominal.
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quantities of these narcotics are smuggled
into India but if you ask a BSF officer he will
say that it is only coming in trickles and it will
not havé much effect. What is important is
that these things are coming in huge quan-
tity. The same should be seized and all the
people concerned should be punished.
These quantities are sufficient to spoil the
careerof the young people. So we would like
to know what is being dene in that sensitive
border where that golden triangle is directly
acting andkilling tha future of so many young
boys and girls.

Another important point that | would ke
to make is the involvemeant of pharmacists.
In the sensitive areas some of them are
acting as agents. They are selling these
drugs under the very nose of excise depart-
ment and the concerned authorilies.

Now, Sir, the official who is o make the
seizure what is his transaction value. Sup-
posing a smuggler is carrying a quantity of
drugs worth Bs. 10 lakhs and he comes
across a constable or a junior officer who is
prepared to share the booty to save his
prestige on the one hand and to save the
illegal goods on the other hand he would be
prepared to even offer half of tha value of the
illegal goods. So something has to be done
is respect of the people who are on duty so
that they do not fall into such a trap.

Further | would like to point out that
certain medicines contain narcotic content
and many young boys and girls in my area
know that if they take a certain quantity of
those medicines they will get the necessary
kick. Simple drugs like phencidal and
phenargan are consumed in the border
areas by students in big quantities. They are
using it to such an extent that some pharma-
cists have been asked not to sell these
medicines without proper subscription.

Coming to the Bill proper lt}ora 1Is a
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clause for authorising and constitution of the
fund and its governing body. The fund is
welcome but the governing body is.going to
be headed by a Chairman of the rank of
Additional Secretary. | do not know how
effective it will be. Whan an advisory commit-
tee is headed by an officer of the rank below
that of full Secretary, what could be its im-
pact on the Government? So, | would like to
suggest that its chairman should be either of
the rank of a Judge of the Supreme Court or
the High Court or he should at least be of the
rank of full Secretary to the Governmaent.
Only then, this governing body will have
some impact. Besides about all these penal
measures or the disposal of the seized
goods in public places after making invento-
ries and all that, we would like to see that
there is a coordinated approach to the whole
thing, number one, concerning the criminals
and, number two, concerning the victims all
over the country.

A suggestion has been made that in the
district headquarters, State capitals, metro-
politan cities and big cities-whers some kind
of sophistication takes place - there should
be some rehabilitation centres. So far as, we
don't see any effective steps being taken in
this respect. It is said that the fund, that is
baing constituted , will be utilised for the
control of illicit traffic of these drugs. After all,
the Government has got its own routine
measures for the control of illicit traffic
through its regular departments. When the
fund is collected from the sale of the seized
goods and forfeited properties, we would like
toseathatthe fund is utilised exclusively and
significantly for the rehabilitation measures
which are yet to be taken up. So, in this
respect, | would like to repeat that the fund
should be exclusively used for rehabilitation
measures and also for the purpose of edu-
cating the people on a mass scala.

In the last session, when | spoke on the
prevantion of illicit traffic in narcotic drugs
and psychotropic substances, | said that the
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propaganda machinery, like TV, Radio and
other media, should be utilised more effec-
tively. | do not mean to say that what is being
done is bad. What | meant to say is that it is
not enough. The TV and the Radio should
have more programmes just as we have
intensive programmas on family welfare. On
the one hand, some people become rich
ovemnight while, on the other hand our chil-
dren in the universities and colleges, wher-
ever sophistication takes place, have been
ruined and our future is threatened. This kind
of a coordinated approach and proper use of
our funds should be there. While referring to
the constitution of the fund and its governing
body Mr. Panja, in your absence, | had
suggested that the Chairman should be an
officer, at least, of the rank of Secretary tothe
Government of India.

SHRI A.K. PANJA: My colleague has
already noted this point.

SHRI N. TOMBI SINGH: With these
words, | conclude and support the Bill,

[Translation)

SHRI VIRDHI CHANDER JAIN
(Barmer): Mr. Deputy Speaker, Sir, | rise to
support the Narcotic Drugs and Psy-
chotropic Substances (Amendment) Bill,
1988 moved in the House.

| have gone through its all clauses and
1 am very happy that very important changes
have been made in this Bill. The legislation
which was passed in 1985 has completely
been changed and | want to thank the hon.
Minister for it. All the drawbacks whichwaeje
there inthe earlier Bill have been removedto
agreat extent. A number of cases pertaining
to fiéroin had been pending in the courts and
people involved in these cases were being
acquitted and were being released on tech-
nical grounds. Earlier they used to be re-
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leased on bail on technical grounds but now
a very strict law with a provision of Rs. 1 lakh
fine and 10 years imprisonment has been
made. Earlier the culprits used to be acquit-
ted be cause of flaw in the law. | have
minutely studied this law and have found that
to a great extent thesae loopholes have been
removed and this offence has been made a
cognizable non-bailable offence which was
not so earlier. | do not understand as to why
this provision was not madeinthe earlier Bill.
Every person can follow it but you depend on
officers and you move the Bill as prepared by
those officers. It has become a trend that
such an important legislation is not referred
to the Select Committee. Had this been
done, such situation would not have arisen.
Now this important legislation has been
amended and has been given agood shape.

| may, however, say that opium is not
produced in our area, Barmer, Jaisalmer
and Jodhpur at all but it is consumed by the
people of my areas in large quantity and itis
nowhere consumed so much Todaysucha
situation has developed that if somebody
dies and someone goss to his house, opium
will be offered to him and opium is offered
even at marriage occasions. The use of
opium is considered to be very auspicious.
Even compromise is made between two
enemies only after consuming opium Such
situation has developed there. It has be-
come a problem for us as to how to get rid of
this social evil. Today our law is not enforced
properly. | was talking to the Members who
come from Kota and Jhalawar. Our farmers
were asking as to why opium is cultivated?
Because when no opium will ba cultivated,
there will be no question of its consumpfion.
1 was trying to know about it. Licencas are
given forcultivating oplum and permission is
granted for cultivation of opium in some area
and opium thus produced is purchased by
the Government but then how it reaches our
area? It is possible that opium might have
been cultivated unauthorisediy or after sup-
plying fixed quantity'to the Government the
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remaining surplus quantity might have been
sold In black market. Thus oplum comes to
our area In huge quantity due to un-
authorised cultivation and surplus produc-
tion. So, the steps should ba taken to check
it. Opium is producad particularly in Madhya
Pradesh. | would suggestsd that opium cul-
tivation should be reduced to minimum. lts
cultivation should be confined to the quantity
required for manufacturing medicines only.
Arrangements should be made to see that
opium produced unauthorisedly should not
be allowed to move out of the area in which
it is produced. Either the Central Govern-
ment can control it or the State Govern-
ments. Loopholes in this regard should pe
plugged and arrangements should be made
to streamline the whole process

In this regard, | may say that some
voluntary organisations are indulging in
making the people drug addict in our area
and Welfare Department helps them. What-
ever there may be the help of Welfare De-
partment, | want to request you that all Dis-
trict and Panchayat hospitals and dispensa-
ries in my area should be provided with de-
addiction facilities in respect of opium ad-
dicts. Doctors should be appointed there
particularly to treat drug addicts and all the
madicines should be provided there, Central
Government should provide all help in this
regard and this process should continue for
ever. Whatever help is provided by any vol-
untary organisation is a different thing but
this process should go on continuously in
every hospital and dispensary.

Secondly, smuggling activities are
going on in our border areas on larga scale.
The police are not having sufficient means,
jeaps etc to have complete control over
these activities. Although the performance
of police and B.S.F. has been good but the
performance of Central Excise Department
has been very poor in the matter of checking
these activities. | have got this information
confirmed. For streamlining the system, the
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hon. Minister should remove corrupt officials
working in the customs department of the
Central Government. If officials are short of
facilities, the Government should make
these available tothem. Smuggling and drug
trafficking are going on simultaneously and
our country is the transit point for the drugs
coming from Pakistan and Afghanistan, but
the traffickers surprisingly go scot free. Situ-
ation has come 1o such a pause that even
after seizure of heroin and charas from traf-
fickers, thay are not apprehended by the
officials. Such cases have come to light in
Jaisalmer and Barmer, in which traffickers
have deliberately not been apprehended.
Such a~tion of law enforcing agency shows
lack on their part in implementing the laws,
though the most vital part of any law is its
effective implementation. So only dedicated
officers should be postaed in these areas. An
advisory committee under the chairmanship
of an Additional Secretary has been set up.
In this connection, | suggest that the pro-
posed advisory committee be headed by the
Minister in place of an additional secretary
and some of the experienced Members of
Parliament may also be associated with it as
members. Only then this advisory commit-
tee will achieve any success. | request fight-
ing the drug abuse with all our might at our
cammand as all over the world menace of
drug addiction, especially among the stu-
dents, is assuming alarming proportions. |
also want to State that the terrorists are also
involved in drug trafficking and the Govern-
ment should check this unholy alliance.

With these words, | support the Bill
under consideration.

[English)
LT ¥

SHRI SRIBALLAV PANIGRAHI (Deog-
arh): Mr. Deputy Speaker, Sir, | support this
Bill whole-heartedly. | think, there is none is
the House who has opposed the Bill. But,Sir,
one thing that strikes my mind is that very
recently we passed a Bill in this very House
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wherein the preventive detention powder
has been given to the Gavernment. | would
like to know since the day this Bill has been
passed, how many people have bean taken
into custody under its provision,

This is very serous menace and | am
sure nobody has any sympathy for these
drug traffickers and drug paddlers who are
auttoruin the society and our young genera-
tion. Even | would not hesitate to say that
they are murderers. This 1s a process of slow
poisoning. Selling of drugs 1s just like selling
death. While participating in the discussion
on the Preventive Detention Bill, we de-
manded capital punishment for these
people. | congratulate the Government and
the Ministar that they have now come out
with that provision in this Bill.

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK
PANJA): May 1 just intervene for a minute
The Hon. Member has asked a very perti
nent question in the beginning of his speech
and which is there in the minds of all the
people. We have issued 260 detention or-
ders and have detained 221 persons up 1o
December 12, since the ordinance was
passed.

SHRI! SRIBALLAV PANIGRAHI. | am
happy that the Hon. Minister has readily
responded to my query by giving some fig-
ures.

Now, Sir, the problem is that under this
or that plea many of the offenders go scot-
free. They wanted to make it cognizable,
non-bailable and so on. I think the House do
not grudge giving such powers to the Gov-
emment. The Housse is quite anxious that
this growing menace should be chacked
effectively at the earliest possible opportu-
nity. Surely, you all know that India did not
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figure anywhere in the drug trafficking map
of the world till the early Eighties. But then
this menace started in India too and it has
now assumed a dangerous proportion inas-
much as India is not only a transit point, but
it is also a very big userof drugs. The number
of drug-addicted youth is increasing alarm-
ingly and as we all know, once addiction
begins, one does not know where it ends. Of
course, during these years, India has been
taking a lot of initiative 1o curb this problem.
Our Prime Minister has got to be congratu-
lated for the 14 Point initiative in this direc-
tion. It is again followed by the appointment
of a Cabinet Sub-Committee. In the light of
the recommendations of this Cabinet Sub-
Committee only, this Bill has come before
thus House.

| would like to mention hera that it 1s not
our problem alone. We cannot think of it in
isolation. It 1s an international problem and
an international phenomenon. It has got to
be tackled both inside the country and out-
side, keeping the global perspective in view.
While introducing the Bill, the Minister made
a reference to a global conference which is
going on 1n Vienna. We are happy to note
that India 1s elected as the Chairman of the
Dratting Committee, if | understood him
correctly. Inthis way, Indiaistaking inttiative
not only inside the country but outside also.
We wish the Government God speed and we
wish them well in this direction.

Now, | come to some suggestions. | am
conscious of the time limit that you have
fixed and | will be very brief. As | mentioned
earlier, India is not only a transit point, but
also a big user of these drugs. The most
alarming part of it is that according to a
report, 80 per cent of heroin, one of the most
dangerous narcotic drugs, is now routed
through India. Interpol statistics revealed
that out of 7.7 tons of heroin seized in 1987
in Europe and America, 2.7 tons came from
indial
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Pakistan is now the main source of
smuggled drugs in India. The newly elected
Prime Minister of Pakistan is also conscious
of the evil of this dfug menace and she is
giving very serious thought to fight this
menace. This is a very happy development.

There is a provision in the Bill for the
creation of a fund’. We welcome it and most
of the amount should be spent on massive
propaganda against drugs throunh the
mediaof TV, films etc. so that moie and miore
awareness is created among the people and
in particular among our youth. This fund will
also be used to organise special training
courses for police 1o counter the drug prob-
lem. The most important part of 1t 1s the
rehabilitation aspect. Quite a substantial
amount should be spent on rehabiitation.
Here, | find that only officials are 1o be
associated in the Board of Conveners and in
the various Sub-Committees. | feel that 1t
would be better if non-officials, eminent
social workers and Members of Parliament
are also included in these committces. This
has got to be a people’s movement. The
entire young generation is going to be ruined
unless this menace is effectively checked
and for this purpose, we have got to build up
a mass movement. Naturally, it cannot be
done effectively by associating only the offi-
cials. Therefore | suggest that non-officials,
voluntary organisations and social workers
should also be associated.

| find that capital punishment is pio-
vided for a second time olfence. We do
welcomeit. |have grave doubt whetheritcan
be implemented. With a heavy hean | have
to mention here about the Indira Gandhi
murder case. What happened to it? Our
lamented Prime Minister openly inthe broad
day light was murdered by her own body-
guards. What is happening in the Supreme
Court? What is happening in the High Cour?
Itis a matter of shame that some lawyers are
playing havoc. | dont want to name them.
We are making provisions but whethaer those
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provisions will be really implemented, that
has to be seen. It requires necessary modi-
fication. | do not thereby interfere in the
working of judiciary - independence of judici-
ary. The necassary modification of judiciary
is the first measure which we should take.

SHRID.B. PATIL (Kolaba): Mr. Deputy
Speaker, Sir, 1 am of the opinion as all of you
are that the evil of addiction of drugs should
befounht and eradicated at any cost. For thi=
purpose, the hon. Minister has brought for-
ward this amending Bill. It is a very serious
problem, notonly a national problem but also
an international problem, as the hon. Minis-
ter has mentioned in his introductory
speech. It is so serious that if it is not com-
bated properly, by the end of this century in
our country the number of addicts will reach
astronomical height. According to one sur-
vey, it is likely to go up to 15 million. Now-a-
days a grave situation is existing in our
country. We have to fight out this evil. When
this House enacled this Act in 1985, wide
powers were given to the enforcement au-
thorities for fighting out this evil. But so tar as
its enforcement is concernad - even some
Members from the Treasury Benches have
also complained - it has not been enforced
properly. Eventhe offences are taking place
in broad day light. But nothing has been
done by the enforcement authority. It is a
very serious matter. | would like to suggest
that the Government should deal with heavy
hand the corruption that is there in the en-
forcement agencies. Hon. Members from
the the Treasury benches have complained
that corruption is there. We have also now
experienced that there is corruption. They
should be dealt with very seriously.

The hon. Minister had stated that the
Government is in contact with Pakistan,
Nepal, Bangladesh and other countries
ragarding this. We are having discussions
with them.

| would like to draw the attention of the
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hon. Minister and the Government as well
that certain countries, like Eurcpe, Morth
Amenca and Latin Amenca, have come
together and had organised IDEC Confer-
ence. |think, about 13 countries have partici-
pated in that conference. The Conference -
International Drug Enforcement Conler-
ence - was heldin March, 1988. It 1s bucause
of the initiative of this Conference, much has
been done which was not done befoie

Therefore, | would say that this evil has
to be combated very seriously. We have
read in all newspapers that so far as smug-
gling of drugs and other things are con-
cerned, the Air-hostesses, the pilots and
other higher officials are also involved In 1.
So far as our experience goss, nothing can
be done to combat this evil. The hon. Minis-
ter has stated while introducing th«: Bill and
also it has been staled in the Stateniet of
Objects and Reasons that in spre of the fact
that there are strict provisions - deletrent
provisions - In the Act, because of sorae
lacunae, the offenders are released on bl
| do not know whather the lacunae are there
in the law or in the investigation. There are
lacunae In the law also. | am going 1o point
outin my Amendments as to what are those
lacunae. Even there are lacunae in the in-
" vestigation also. It is because of these lacu-
nae the offenders are getiing bails easily
even though it is not contemplatea that the
offenders should get bail easily under th.
provisions of the Act. It would have been
much better if the hon. Minister had giventhe
figures as to what has been done till now by
the Bureau which had been establish for this
purpose. Nofiguras are given here. It means
no satisfactory work has been done till now.
A special Bureau was established in 1986.

SHRI AK. PANJA: Which figures do
you want?

SHRI D.B. PATIL: Figures regarding
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the arrests, punishment and other things,
since the establishment of the Bureau. You
can give them during your reply.

SHRI AK. PANJA: | can give them
straightaway.

SHRI D.B. PATIL: No; you can give
them during your reply.

Then about the problem of de-addic-
tion. Once a person of the young generation
is addicted to drugs, it is not easy to de-
addrct him. Special measures have to be
taken so far as this problem is concerned.
Though it is not for this Department to de-
addict the addicts, the Department should
take special steps to see that the addicts are
de-addicted; and for that purpose whatever
funds are necessary should be made avail-
able by i, i.e. for the rehabilitation and de-
addiction or the addicts to this particular evil

lthas been provided inthe Actthatthere
should be the disposal of the property at-
tached in the presence of the Police officers
| will say more about this while | more my
amendments. Some differentiation has
been made aboutillegally acquired property,
and the property. The loophote which is kept
is that sofar as illegally-acquired proparty
concerned, i has bean defined and a provr-
sion has been made as to how to identify the
llegally-acquired property, and how to forfeit
it. But sofar as the property is concerned,
three is no provision made so far as its
identification and forferture.

Taking all these things into account |
would like to support the Bill; but atthe same
time, | would inform the Government that
simply providing for a deterrent punishment
is not going to help fight or eradicate this evil.
The implemantation of the provisions in the
Act 18 very important, and Government
should take serious steps in this regard.
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[Translation] We shoyld lorget what happened nthe past,

SHRI DAMODAR PANDEY (Hazar-
ibagh). Mr. Deputy Speaker, Sir, | rise to
support this Bill. In order to save the future
generations from the evils of drug abuse, all
the hon, Members of this House have with
one voice demanded to make the laws most
stringent. ] hope that with the passing of this
Bill, the hands of the administration will fur-
ther get strengthened in combating drug
menace effectively. | fail to understand the
rationale of the apprahensions of some of
the hon. Members that the number of drug
addicts will go up by ten times despite taking
of strong measures like this. To my views,
their apprehension is unfounded. Can't the
Govemment ensure effective implementa-
tion of the laws to save future generations
from falling prey to the drugs in circulation.
To my mind, arming the Government with
stringent laws alone can need hardly be an
effective tool to combat this evil. For this, we
need will powerto do. These psychotherapic
substances and narcotics are know 1o us
since the down of civilisation. But earlier it
was used for medicinal purpose only, but
now it is being abused. Our country is fast
movil.m towards dooms, as the pharmaceu-
tical companies are nowadays producing
poison in the name of medicines by moving
on the vestige of the developed countries.
The people engaged in suchtrade are a slur
on our society. They are mushrooming and
they have also earned respect for them-
salves in the society. If the Governmentitself
is not in a position to find out the identity of
such pharmaceutical companies, how can
the common man finc out their names. So
the Government should monitor their func-
tioningto remove the doubts in the minds of
the public that is the reason why some of the
members, despite bringing & good measure
here have opined in the House that the
number of drug addicts would increase ten
times more within a period of ten years. So |
request the hon. Minister to have a serious
thought to this problem and find solutionto it.

we should make our efforts de novo to re-
duce the number of drug addicts. We will be
able to bring their number down by ten times
or more, instead of going the number up by
ten times as apprehended some members.
It we are able to reiterate this before public
then the people will be greatly relieved. Both
Shri Tombi Singh and Shri Virdhi Chander
Jain have put forward a number of sugges-
tions including taking of strict action. against
those officials involved in drug trafficking. As
some hon. Member alleged a nexus be-
tween custom officials and drug traffickers.
Media makes loud announcements -about
seizure of narcotic drugs, but the knowl-
edgeable persons say that these seizures
are only a small tip of the iceberg... whoso-
ever is apprehended is also reloased.
Therefore, despite the best of intentions we
are helpless. Some system should be
evolved to check abhorrent dealings of
these persons and saving the peopls from
such evils. We can never be successful
unless the law enforcing agencies imple-
mentthe laws faithfully. So the suggestion to
create public awareness is welcome. Steps
should be taken to invoilve the masses in
effeclive implementation of the laws. in this
regard, | agree to the suggestions given by
the hon. Members and | would also like to
make suggestion that de-addiction camps
be organised not only in big cities such as
Delhi, Bombay and Calcutta only but in far-
flung areas also for creating public aware-
ness and we should not be satisfied merely
by setting up courts alone. For removing this
evil from the society, views of the general
public and the people representatives
should be invited belore formulating any
scheme. Only then maximum welfare of
sociely could be provided.

SHRI MOHD. AYUB KHAN (Udham-
pur): Mr. Deputy Speaker, Sir, | rise o
support this amending Bill. First of all, | want
to congratulate the hon. Minister through
you for introducing such a Bill in the House.
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Going through the Bill it seems thai th Bill has
been introduced after an indepth siudy and
taking into account varous aspects of the
problem. | do not want to go into the salient
features of the Bill as they have already been
highlighted by the hon. Minister and are also
given in the body of the Biil, but | would like
to emphasise upon the need to efisctively
implement the laws as has been stated by
many hon. Members, because in its
absance no concrete result 1s achieved
Sole dependence on bureaucracy for imple-
menting laws can do no good, if awareness
in the society is not created in its favour. The
hon. Minister has righily described diug
abuse as an evil from which we have to be
beware of, otherwise it will pose adangerfor
own posterity. lwon'tgo intothe details ofthe
problem of drug abuse but would present
statistics in this connection. At present
roughly 700 thousand persons are drug
addicts in the country and in big cities like
Bombay and Delhi, their number 1s about
one lakh each. Out of this, as many as
10,000 are school going children. All this is
an indicative of the alarming proportions the
problem has assumed. 80 percent of heroin
and charas going to European countries is
routed through India. In 1987 Interpol seized
7.7 tonnes of heroin. In 1987, 2.7 tonnes of
drugs were smuggled from India to America
and European countries. In 1883, 193 kilo-
grammes was seized in 1984, 203 kg; 1965,
761 kg; 1986, 859 kg; in 1987,2716 kg. This
shows that the problem was worsen with the
every increase in the number of laws. So |
request the hon. Minister to think over the
issue seriously.

14.00 hrs.

First of all the Government should lo-
cate the places where opium is grown in the
country. In the beginning opium was culti-
vated for medicinal purposes only. But
nowadays opium is smuggled out in laige
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quantities though its medicinal use cannot
be undermined. | fully support the need
emphasised by some of my colleagues not
to depend solely on one agency to check
smuggling and involve all the police agen-
cies in the task.

Now | would like to talk about Kashmur.

The august Houss i1s well aware of the~
source of charas which is despatched in the
apple contamners. Yesterday “The Times of
India” reported that the road along Punjab
and Kashmir borders which connects Paki-
stan is totally unsafe. Unfortunately the
B.S.F. jawans are in league with them. | do
not want to criticise B.S.F. which has been
protacting our borders bravely. | only want to
bring it to the notice of the hon. Ministar so
that he may take action to check such activi-
ties.

The Government must take action
against the terronsts crossing the border
with heroin and charas. It is unforiunate that
you press the bell too early to conclude my
speech. Sw, | hail from the area where this
problem 1s quite alarming. So | request you
to grant me more time to explain my point. |
submit that the permission to export poppy
straw should not be given. For small gains
the Government should not prefer bigger
losses and impose restrictions of export of

poppy straw.

SHRIKALI PRASAD PANDEY (Gopal-
ganj): Mr. Deputy Speaker, Sir, | supporithe
Narcotic Drugs and Psychotropic sub-
stances (Amendment) Bill which has been
introduced in the House.

When this Bill was introduced in the
House in 1985 we had hoped that smuggling
in narcotics would decline. There were pro-
visions in 1985 Act also ta control it, Had the
1885 Act been elfectively implemented the
situation would not have deteriorated to
such an extent as # is found today in the
schoots and colleges of Delhi and Bombay.
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Today, guardians think that if their wards
attend schools in Delhi they may start con-
suming drugs and other intoxicants: Many
hon. Members said that according to avaik
able statistics there aje one lakh drug ad-
dicts in Delhi. The figure for the city of
Bombay was also given. Atprasentthere are
nearly five crore drug addicts in India. As
hon. Members said, the coming generation
will sea a gen-fold increase in the number of
drug addicts.

An hon. Member pointed out that even
though Shrimati Indira Gandhi was assassi-
nated in broad daylight, the guilty have not
been punished till now. Our judicial prucess
is so weak that four years have passed but
the guilty have not been punished as yeol.
Even if a stricter bill to check drug abuse is
introduced in the House, we will be thankful
to the hon. Minister and the Government for
introducing it. Special courts should ba set
up in border areas. | come from Bihar and
would like ta raise certain matters related to
the State. Just now hon. Shrimati Prabha-
wati Gupta was speaking. Her consuituency
lies on the Indo-Nepal border. Next to that is
hon. Shri Manoj Pandey’s constituency ol
West Champaran. After that comes my
constituency, Gopalganj. Today |hadraised
this matter under rule 377 thal lhe maia
groups of Bombay and of cenan other
places ara busy in engaging, hon. Memoers
will be surprised to know, labour numberinu
in thousands on Nepal border for the large
scale smuggling of drugs. 1 do not want o
say much about officials of the Customs
Department but they will not be able to make
any seizures if they are nol well cquipped.
Today thousands of men cross the Nepal-
ese border at Gopalganjcarrying pouches of
‘ganja’. When some Custom officials picked
upthe courageto take action, 10 - 12 inspoc-
tors and other officials of Customs wure
murdered in that area. A few days back
some hon. Members in this House raised
questions on cocaine farming, brown sugar
and ‘hashish’. Unless we give widespread
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publicity to this problem and make the gen-
eral public the youth in particular, well in-
{ormed about the evil eflects of the drugs, we
will not succeed in controlling it.

It is really surprising that responsible
officials of Air India and Indien Airlines like
pilots and air-hostesses have been appre-
hended in smuggling cases. Persons held
guilty of such offences would be dismissed
from service and if apprehended again for
committing the same offence would, accord-
ing to the provisions of this Act, be sen-
tencedto death. Detention orders have been
issued in 207 cases. May | know from hon.
Shri Panja whether a provision would be
made inthis amending bill that the law wouid
be applicable to those notorious people who
have bee apprehended more than once.
Such people should also be brought under
the purview of this amendment Bill.

With these words | express any whole-
hearted support for the Amending Bill

[English)

MR. DEPUTY-SPEAKER: Already the
time i1s over. The Minister has to reply. But
there are many Members to speak. But
nobody 1S adhering to the time.

SHRI AK. PANJA: This being a very
impuitant Bill, let the hon. Members partici-
pale for some minuigs.

MR. DEPUTY-SPEAKER: We willputa
deadline at 2.30 when the Minister will reply.
You have to cooperate. In another 20 min-
utes, about 10 Members can speak for 2
minutes each. Kindly cooperate with the
chair.

SHRISHANTARAM NAIK (Pangji): Sir,
I tully support the present Amendment Bill. |
will deal with only points.

You have prescribed capital punish-
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ment for those people who take drugs con-
tinuously and who are indulging in taking
drugs for a period of one or two years. Now
those who take drugs become mentally ill, in
the sense, they become sick persons and
therefore this clause with respect to capital
punishment will not be implemented. Thosel
who are mentally ill or sick cannot be guiilo-
tined or executed. Therefore, this clause will
remain on paper itself.

Secondly, real consciousness with re-
spect to this problem came in 1985 when we
passed this legislation. And, therefore, we
should see from that point of view. One song,
which was popularly broadcast AIR and it is
played time and again is:

Dum maro dum mit jaye gum
Bolo subah sham
Hare krishna Hara Ram

14.12 hrs.
[SHRI SOMNATH RATH in the Chair]

Now, you see, even ff | play such type of
song from my studio, | really get intoxicated.
| know, Doordarshan does not telecast this
song. But AlR should also ban this particular

song.

As far as special court is concerned, we
should appoint special judges exclusively to
deal with the cases of drug offences.lt is not
adequate to have only sitting additional
judge or additional district judge. Therefore,
you have to appoint special judge for the
purpose.

As far as Goais concerned, you haveto
see that you take certain steps. About the
tourist area, there are specified areas which
are drug prone. Do not leave those things
dnly t the hands of the State Goveinment
but you should continuously monitor as far
as those areas are concerned in order 10
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cure this menace.

SHRI JAGANNATH PATTNAIK
(Kalahandi): White supporting the Bill | just
emphasise one or two points from the gen-
eral point of view. There should be a pro-
gramme now to get rid of brown sugar and
save this country. It is not only nationally
phenomenon but has become international
phenomenon. So, the forum of SAARC and
UNO should also be utilised for this purpose.
The TV, AlIR, mass media and newspapers
should give due time and attention to this
aspect so that they can create mass educa-
tion in the entire mankind, especially in our
country. Unless they do that, the creative
genius of our younger generation and the
muscle power and the mental power the
whole country is going to be destroyed by
this dangerous brown sugar.

We should minimise the areas of opium
cultivation. Taking the help of the Planning
Commission and the Agriculture Depart-
ment, we should take all those areas for
some alternative crop. Taking into account
the soil conditions and altitude, it has been
observed that we can grow cauliflower and
tomatoes in those areas. We should allow a
minimum area of opium exclusively for
medical purpose only.

We should maobilise the State units to
create some beds in all the hospitals for de-
addicting the addicted persons. Otherwise,
we cannot save the younger generation who
are already victims of this drug habit. All
measures should be taken to stop this drug
trafficking. The whole House will support this
Bill.,

[ Translation)
KUMARI MAMATA BANERJEE
(Jadavpur): Mr. Chairman, Sir, | rise to

support the Amendment Bill. Firs of all |
congratulate the hon. Minister and the
people working under him for doing an excel-
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lent job.

Mr. Chairman, Sir, life-saving drugs are
not available in the country whereas narcot-
ics are easily available. One of the reasons
far this is the rising unemployment in our
country. | urge the hon. Minister 1o increase
the level of awareness about this problam in
the country. Mere introduction of a Bill can-
not solve the problem. Foodstufis consumed
by school children are adulterated with
drugs. Awareness as to this should be in-
creased among parents and political lead-
ers. This Bill can be more effective if the
general public is aware of the problem.
There should be a social boycott of drug
addicts. Yesterday we passed the bill on
electoral reforms, in which it was provided
that drug addict cannot contest in elections.
A provision was also made for a six-year
punishment. In the present bill a provision
hasbeen made for special courtsto be setup
tfor drug addicts and drug peddiars. | suggest
that there should be a time-bound pro-
gramme for the disposal of cases referred to
these special courts. Otherwise we may find
that several M.Ps who maketallclaims inthe
House behave differently outside. They go
and plead the cases of drug addicts. Such
M.Ps should be disqualified.

[English)

| am not referring to anyone. The hon.
Minister should find out the truth whether
what | am saying is right or wrong.

[Translation)

...{Interruptions)... | am saying that
several M.Ps make tall claims. M.Ps plead
the case of those who deal in drugs. And for
this trouble the former takes Rs. 2,000/-
through a chequeg and Rs. 10,000/- in each
from the latter. guch M.Ps should be dis-
qualified. H we politicians are aware and stop
supporting drug-dealers then nohody will
come out to help them.
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| request the hon. Minister to open dis-
trict-wise information centres to increase
awareness among the youths. Through
these centres local people can inform the
authorities about persons dealing In narcot-
ics. Then action should be taken accord-

ingly.

Mr. Chairman, Sir, as you are ringing
the bell | shall conclude my speech by con-
gratulating the hon. Minister once again.

SHRI JAI PRAKASH AGARWAL
(Chandni Chowk): Mr. Chairman, Sir,
probably every hon. Member who spoke on
this bill has mentioned Delhi in his speech.
Let me tells you that the silupiion in Delhi is
really bad. Just now it was mentioned that
the number of drug addicts in Delhi is cne
lakh. | may tell you that the figure is still
higher and is at least 10 lakhs and not one
lakh. One lakh drug addicts can be found in
Chandni Chowk, Matia Mahal and Pahar-
ganj areas aleng. Drugs are sold in every
alley inthat area. | invite the hon. Minister to
take a trip down the lanes of that areas. He
won't have any trouble finding out the points
where smack is sold. He can witness smack
being sold off the pavements and smack
addicts in every house over there. Addicts
self of household items like the television
sets to satisty their needs. The distressed
parent of these addicts ask the authorities to
take their sons into custody fearing that the
family house may be sold off one day. | do
not know if the steps proposed to be taken -
will effeclive or not because implementation
is to be done by the police and it is the police
under whose protection these smack ped-
dlers operate. If any complaint is made
against smack sellers, the police official .
instead of apprehending the culprits harass
the complainant so that he doas not make
such a complaint again. This is the State of
alfairs exisling today. some steps are pro-
posed to be taken for this like setting up of
de-addiction centres. It is matter of shame
that the Delhi Police has set up a de-addic-
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tion centre near the gates of a Gils Higher
Secondary. School. Our values have eroded
1o such an extent that we have set up a de-
addiction centre for drug addicts near the
gates of a Girls Higher Secondary Schooi.
This will not do. | would like to offer a few
suggestions in this regard. A provision is
already there to give 10 percent commission
as a reward fo those who assist in appre-
hending the people engaged in illicit drug
trafficking. In the same way, a simiiar provi-
sion should be made even in this bill or to
give prcmotion to those who enable the
Government to get the peocple involved in
illicit drug trafficking arrested or sent behind
the bars, so that the deserving persons may
be benefitted.

Secondly, a task force should be de-
ployed particularly in Delhi and Bombay
where the consumption and illicit trafficking
in drugs is at tits maximum.

Thirdly, I would like to submit that the
social organisations have theirleast concern
with it. The police is also no at allpreparad to
work with the cooperation of these crganica-
tions. Actually the Government has taken a
wrong step by entrusting the entire respon-
sibility to the police because the deal with the
problem of law and order whereas this is a
wide spread social evil and it cannot be
rooted out from the society without the active

. cooperation of the public in general. So the
government should also associate these
organisations, to fight out this evil.

With these words, | conclude.
[English]

PROF. SAIFUDDIN SOZ (Baramulia):
Mr Chairman, Sir, | must congratulate our
esteemed friend Shri Ajit Panja for piloting
this Bill. There are very good piovisicns in
this Bill. | have gone through the Statement
of Objects and Reasons. For bringing in all
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these good provisions, | must congratulate
him. But there is one thing which is very
vague i.e. to provide death penalty on sec-
ond conviction on respect of specified of-
fences involving specified quantities of cer-
tain drugs..” You will do it by rule, But,
sometimes, we don't care to see the rule.
Therefore, while you reply to the debate,
kindly say something as to which is the
offence for giving the death penalty. We
must know something about this. There is no
time, because we have been given only two
or three minutes. Therefore, | would like to
make only a couple of suggestions. The
Statement of Objects and Reasons is very
clear. | congratulate the hon. Minister for
that. But, we do not know that when they
confiscate these drugs, after that what hap-
pens. We do not know about that. There
should be a system by which they should
nform the people of India. So, | want a
6omplele list of people who were convicted
inthe past. Atleast, we must have the figures
available for the last decads.

My second peint is regarding the quan-
tties of objeclionable drugs and other mate-
rials that were confiscated during the past
decade. We must know how those quantities
of drugs were disposed of,

My third point is about the Hippy Culture
and this must be eradicated and stopped. It
can be done by the Government. Why don't
they do it? This Hippy Culture has become a
menace around the health resorts. For in-
stance, we can enjoy the natural beach in
Gcea. But, we cannot go there. In the name of
so many missions, they come and spoil our
atmosphere and pollute our culture. We
should not allow that anymore. it may be a
foreigner or anybody from India. Even in
Kashmir, it has become a great menace
when we invite the foreign tourists. Hippies
alsocome. so, there should be some restric-
tion on that.

My last suggestion is that. Shri Aggar-
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wal has rightly pointed this out. | have been
seeing in colleges, Universities, Higher
Secondary Schools and even in the Secon-
dary Schools that in the vicinity of schools,
brown-sugar and other objectionable drugs
are avaifable. Even the obscene literature is
available. The Minister can invite MPs and
we can visit these schools and colleges
where we can see what kind of obscene
literature is there. It is not the case of Delhi
alone but of all the major cities. | want a
mobile vigilant squad in the vicinity of
schools and colleges and all the major cities
should be alerted. No shopkeeper should be
allowed to supply any drugs. The hon. Min-
ister Is going to reply now, we want that in all
the major cities particularly in Delhi, in the
vicinity of schools and colleges whereas
brown sugar and other drugs are available,
it should be made impossible for anybody to
sell these drugs and for that you can have
mobile squad.

[ Translation)

SHRI HARISH RAWAT (Almora): Sir,
drug traffickers ars not only the enemies of

society but also offenders against humanity.”

Rigorous punishment should be given to
them.

I would like to give two suggestions in
this regard. Thae first thing is that, the Gov-
ernment is going to consult the SAARG
countries in this matter to seek their coop-
eration. That is good The Governments of
Thailand and Singapore should also be
consulted on it because the tourists whao
h&ppen to visit these countries are also
engaged insmuggling. They bring withthem
charas and other narcotic drugs. Thatis why
all these steps are amust. Similarly, the
Government should develop their own De
partmental Force to meet the challenge in
Delhi and other metropolitan cities. Such
departmental force should work in close
coordination with the pelics. It should not be
left to them alone. It should be the joint
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responsibility to make a search in this re-
gard. Because our expesrience with the
police personnel has not been a good ons.
That is why there should be a departmental
forca for this purpose. Thirdly, the quantitias
of material and the property seized should
be utilised for the rehabilitation of the addicts-
and the maximum possible amount should
be provided for the purpose. Similarly, pro-
vision should also be made for the rehabili-
tation of those who have taken drugs or
committed the offence of drug peddiing for
thafirsttime. Finally, as Soz Saheb has also
pointed out, these has been the influx of
hippies in this country in the name of tourist
Hencs, the Government shouid take meas-
ures to put some restriction on them. In the
end, | would like to point out one thing that
despite the restriction imposed on the cuiti-
vation of opium the problem cannot be
solved unless the cultivation of opium is
nationalised. So the Government should
nationalise the cultivation of opium at the
earliest. Thanks.

SHRI DAL CHANDER JAIN (Damoh):
Mr. Chairman, Sir, | rise to support the
Narcotic Drugs and Psychotropic Sub-
stances (Amendment) Bill. | hope it would
bear good results. Our past experience
shows that the disease aggravated with
every dose of medicine. Just now we were
told that the total number of drug addicts, at
present, is 10 lakhs and it is likely to increase
ten times in the coming years. Bul our
dismayed attitude would not do to enforce’
the law quite effectively. Napoleon had said
that passing of laws is easy but it is quite
difficult to implement them. My submission
is that there are a number of laws in our
country but they have not been duly imple-
mented. Earlier speakers have also cited
numerous examples to substantiate it. Our
former Prime Ministar was brutally murdered
but the legal proceedings have not yet been
completed. With that way of functioning of
our judiciary how can we implement the laws
to check the incidence of such crimes? In
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‘such cases, the Government should act
promptly. Unless immediate action is taken
in regard to the trafficking of drugs or any
other offence, the existing law would not
have its desired effect.

Under the prevailing system of law,
even the worst offenders manage te go scot
free, due to which even those who want to
cooperate with Government, prefer 1o keep
themselves aloof and that unduly delays the
entire legal procedure. The problem of drug-
addiction is not confined only to India but it is
an international phenomenon. Recently an
international seminar was organised to dis-
cuss the issue. Infact, allthe countries of the
world should work inclose coordination to
check the trafficking of narcotic drugs at the
international level. That would be a more
effective step. Mahatma Gandhi had
stressed upon the need of total prohibition in
the country but now we have deviated from
it. We can check the illicit drug trafficking in
an effective manner only when we are deter-
mined to bring in total prohibition.

*SHRI AJ.V.B. MAHESWARA RAO
(Amalapuram): Mr. Chairman, Sir, | whole
heartedly support the Narcotic drugs and
Psychotropic substances (Amendment) Bill.
Gone are the days of drinking. Now the
socigty is facing a new threat from the con-
sumption of narcotic drugs and
psyschotropic substances. This Bill has
been introduced with a very good intention
and | hope the Hon. Minister would see to it
to implement it in letter and spirit.

The future of the country is dependcnt
of youth power. Unfortunately it is the youth
who are affected by the evil influence of
narcotic drugs and psychotropic sub-
stances. Sir, today the position is such that
the parents are literally airaid of sending
their children to schools and Colleges. Par-
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ents are now relusing to send their children
to nearby towns and cities for the vary rea-
son that they may get addicted to the drugs.
Now almost all major cities and towns have
come under the grip of the drugs. We could
notpreventit. | hope,the Government would
take necessary steps atleast now, to prevent
the addiction reaching villages.

The golden triangle countries have
become the nerve centre for the illicit drug
trafficking. QOur country has become a major
transit point in this trade. The persons who
are involved in the illicit drug trafficking are
none other than big businessmen and other
influential parsonalities of our society. Quite
often these called big businessmen escape
from the punishment using their influence.
The Gowt. should not spare anyone, how-
ever big he may be, if he is involved in illicit
drug tiafficking. He is the enemy of the
society.

Sir, United Nations is doing a com-
mendable job in making the worked free of
narcolic drugs and psychotropic sub-
stances. India should help the United Na-
tions in everyway in this noble endeavour.

Sir, hundreds of Kgs. of narcotics drugs
and psychotropic substances are being
seized everyday. | want; to know how the
seized substances are being destroyed.
The seized drugs and substances should
have to be effectively destroyed so that they
may not find a way again into the market.

Many substances which are used for
manulaciuring the narcotic drugs are freely
available in the market. Though there is a
control on these substances, it is not quite
effective. Untl and unless the supply of;
these substances are effectively checked,
there will not be; much use in passing such
amendments as this, in checking the use of
narcotic drugs and psychotrotic substances.

*Translafion of the speech orginally delivadd iﬂTeIugu.
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Sir, our soclety is gradually coming
under the evil influence of drugs. Even the
middle class and poor families are getling
ruined because of this influence. Hence |
appeal to the Hon'ble Minister to take effec-
tive steps to free our society from the evil
influence of narcotic drugs and psychotropic
substances.

SHRI MOHD. MAHFOOZ ALl KHAN
(Etah): Mr. Chairman, Sir, | support the Bill
which has been introduced in the House.
But at the samae time, | would like to point out
that laws often remain unimplemented even
after their enactment. The Government
should ensure the implementation of the
laws which have been framed by them. For
instance, drug addicts manage to get opium
from the open market though at high prices.
Because the police personnel are hand in
glove with those who are engaged in this
malpractice. The Government finds itself
incapable to take any action against such
persons. Similarly, wine is available at wine
shops, yet people manage to buy narcotic
drugs at cheap rates from the chemist shops
which are injurious to them. it is an evil
practice. This should be stopped. Anyway,
| support the Bill

[English]

SHRI A.K. PANJA: | am grateful to the
Hon. Members for the active and lively par-
ticipation inthe debate on this Bill. The main
point which has been thrust upon by almost
all the members on both the sides is that the
Act after coming into force should be piop-
erly implemented.

We have to first of all see the Act that
was passed in 1985 which is sought to be
amended now by making some other provi-
sions to strengthen the hands of the law
enforcing authorities. We find since the Act
was passed in 1985 there were 5525 prose-
cutions in 1986. In 1987 there were 4503
prosecutions and upto November 1988
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there have been 2260 prosecutions. The
number of convictions in 1988 was 586. in
1887 the number was 247 and upto Novem-
ber 1988 the number Is 232. Most of the time
on very technical grounds, while proving
actual substance which had been seized in
the Court of law, certain difficulties were
created. Therefore, the detention ordinance
was passed and thereafter it was made into
an Act. Under the COFEPOSA Act which
involved drug trafficking 167 drag traffickers
are under detention. Underthe Pravention of
Hicit Tratfic in Narcotic Drugs Act 1988 by
this time we have detained 221 drug traffick-
ers. Therefore, the total number of drug
traffickers under preventive detention is 388
as on date.

Many members made the point about
destruction of drugs. We find from 15th April
1988 to 1st December, 1988 wa have de-
stroyed heroin to the tune of 3691 kg; ganja
2,12,326 kg, hashish 31,899 kg; mandrix
2901 kg and 12.92 lakh tablets. Previously
the rule was that it had to be taken wherever
it is seized to Neemuch and Ghazipur—the
two factories of the Government of India—
where it had to be destroyed in a particular
manner. We found there were difficulties of
transporting them afier seizure and also in
proving the case and preserving evidence.
Now at the State level in all the Central
Forensic Laboratories or area Central hospi-
tals we can destroy those drugs. By incendi-
ary we are destroying those. We are also
tion of these drugs in public to bring i-

@ members ~rhas
been tried in some parts of the world but
there are certain precautions to be taken as
even after destruction of the drug the ash
contains some of the potency. Therefore,
some experts are working on itto have water
jet washing so that even the ash could notbe
used for other purposs.

These are the steps being taken so far
asthe Actis concernaed and itis not that since
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1885 no aclion. has bean t1aken. Why this
amandment has bean brought in is to see
that India being in the transit area between
the goldan triangle and the golden crescent
while it Is inthe passage there are spill-overs
and also when.our action takes place they
either throw away or sell it or try to take it in
small shipments. That is why India was fac-

Ing problems.

To tackle this problem, there major
steps have beentaken under this Bill. Firstis
death penalty. Death penalty has been pro-
vided for the second offence. The hon.
Member, Mr. Saifuddin Soz, asked for the
details by which death penalty is 1o be given.
If the hon. Member looks at section 31-A, it
has been provided how much quantity is 1o
be obtained for enforcing death penalty.
Considering the amount which is being
transported between golden crescent and
golden triangle and involvement of various
people in India, it was thought that tha pun-
ishment which was given for the second
offence, was not deterrent enough. There-
fore, the previous punishment of 10 years

" # years inthefirst offence and 1510 20-
30'years in the second offence are remain-
ing. But in case of serious oftences after
examining with the exports and other coun-
trias’ laws, we found that it is necessary that
in case of a serious offence—even though
second offence—the hon. Judge will have
powser under the law 1o provide for death
penalty. | need not go into the details but the
death penalty has been provided in the case
of serious offences.

So far as the drug-addicts are con-
cerned, concerned has been expressed by
the hon. Member—and | am with them—
about the treatment centras available in the
country so faras existing drug-addicts are
concemned and the counselling centres
available so that the social workers go into
action to inform the people specially young-
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sters or their parents and guardians. How to
tackle this problem? We find that Health and
Woellare Department as well as the Depari-
ment of Social Welfare has taken certain
steps in respect of these areas. So far as
Ministry of Health is concemned, 16 institu-
tions and hospitals have already been pro-
vided in the country with the facilities for
deaddiction. In Delhi, a concern has bsen
exprassed. Some Mambears wanted to know
the particulars of the hospital where it is
available. In the Ram Manohar Lohia Hospi-
tal, 10 beds have been specified; G.B. Pant
Hospital, 5 beds; Safdarjung Hospital, 10
beds; Lady Hardinge Hospital, 5 beds; and
All-India Institute of Medical Sciences, 8
bads. These 30 beds are in-operation and
those are looking after the cases which are
coming there.

There is also a 30-bed deaddiction
centre which has been set up in Din Dayal
Upadhyaya Hospital in addition to those
already in operation. Then a, 20-bed hospi-
tal has been sanctioned for Safdarjung
Hospital. We are having a meeting of our
Cabinet Sub-Committee and are asking the
Health Department to expedite as quickly as
possible.

The amount that has been sanctioned
in 1987-88 was only Rs. 78 lakhs. In 1988-
89, it was Rs. 80 lakhs. Now, we have
sancttoned an amount of Rs. 295.5 lakhs
has which been earmarked for setting up
special additional deaddiction centres with
30beds each. These willbe five in Delhi, one
in Chandigarh and one in Pondicherry. We
are starting in this manner.

| know that the need is more and the
more we provide them this, it will be better for
the people. That's why this Cabinel Sub-
Committea is having meetings almost avery
month or every two months to see how far it
is going and how the advance is being made
fortha purpose of setting up hospitals.



109 Novcotic Drugs &
Psychotropic Substance

The Ministry of Welfare has sat up train-
ing couraes and seminars. | find in 1987-88,
there ware 53 training courses and seminars
organised throughout the country in various
States and Union Terrilories. In 1988-89,
418 persons have been trainad about how o
give counselﬁng and howto operate this de-
addiction centre—16 training courses were
held throughout the country to train young
persons—doctors, nurses and aother—for
the purpose of catering 1o the needs of
people who want counselling. In 1985-86,
we had 21 de-addiction centres; in 1986-87
we had another 23 such centres, and in
1987-88, we added 26 muie de-addiction
centres. In 1988-89, C0 de-addiction camps
nave been organised.

S6 far as counselling centres are con-
cerned, 57 counselling centres have been
sanctioned by the Wellare Depariment and
we are hurrying them. The Cabiiel Sub
Committee has given them thelargetdaie by
which counselling centres have to be estab-
lished.

So far as electronic media, television
and radio, are concerned, we are giving
spots and some short hims have aiso been
given. Serials are also being given. Eiforts
are baing made for involving the piint mied.a
also by various adveitiseinents baing is-
sued. Some good writers are being asked 10
give good write-ups for the print media,

The Ministry of Educalion has also
started to tackle this problem so some re-
ports have stated. We need our infrastruc-
ture to be strengthened immediately, and for
that the people who will be trained for this
purpose, their curricula, syllabi, subject
matters etc. have to bo moderanised and
modelled in that fashion. Therefore, in the
course for M.B.B.S., we are going to put a
special subject for the purpose of tuckling
drug-addiction and how to control drug
addicts. So far social side is concerned, in
M.A. (Sociology), a particular chapler is
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being added for the purpose of making our
young genaration aware of this, and halp in
creating infrastructure for 1ackling this prob-
lem. in the courses for B.Sc (Nursing)—the
course meant for training the nurses, there
also we are adding curricula and syllabi for
this_purpose. They would be told how to
tackle a drug addict, because he is different
from the other ordinary patients. Then, for
coursas, B.Sc (Home Science), B. Educa-
tion and M. Education, we are also including
these subjects; the syllabi and curricula
drawn up by the experts would be imple-
mented. The NSS have also adopted certain
anli-drug compaigns throughout the country
for the purpose of tackling this problem.

The other point raised by the hon.
Member is to have a mabile squared. We are
fully aware that there ara certain constraints
for funds. Here, our dilficulty is that if we
saize any article other than drug and narcot-
ics, there is some income from that, but sofar
as drugs and necrolic are concerned, they
have to be mandaterily destroyed. No
earning is possible. In fact, we have to pay
money from the Government funds to the
informer and also to the officers who are
risking their lives for the purpose of talking
this,

| have hete figure with me about the
rewards given to the officers etc. The
amount up to the month of November, 1988,
was Rs. 1567485; this was for the rewards
given to lhe officers. Sofar as the rewards to

-the people for giving information which re-

sulted in seizures are concerned, we have
up lo November this year given rewards
amounting to Rs. 2848964. The totalamount
that has been spent {or the purpose of giving
reward is Re. 44,16000 up to November this
year.

This has to be a people’s movemant. it
has to be tackled that way. That is why the
Social Welfare Department is not only rely-
ing on the State agencies, but it is also
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involving voluntary organizations, Some
names have been given by some hon.
Members, and they said that some good
organizations have not been involved in this.
if the hon. Members give me the addresses
and nameas of those organizations, certainly
thosae organizations would be considered for
being given monatary help for helping over-
coma this menace. Sir, it is not that the
people are not involved in this. It has been
seen that not only in this House but outside
aiso people of india and also people all over
the world have raised their voice to eradicate
this evil from the face of the globe.

Sir, we have been successful in eradi-
cating the Smali Pox, a dreaded disease. A
nation-wide public opinion was created and
with the help of modern technology this
disease was eradicated. But in this evil of
drug trafficking human being is the culprit. It
is not the germs, as in the case of the small
pox, who are to be tackled. It is the human
being whom we havetotackle. Human being
is the culprit and that is why a deterrent
punishment of death penalty has been
brought in.

Net only in India, all over the world,
wherever it is debated, it has received full
support of the people. Thousands of people
panicipated in this drive against the drugs
and everybody in the country has contrib-
uted its mite. One Hon. member mentioned
that in certain areas of Delhithese drugs are
being sold at the footpaths and soon. lcan
assure the Hon. Members and the House,
and, through you, to all the countrymen, that
we shall leave no stone unturned 1o see that
all the pravisions of this Bill are given effect
to. We are fully aware of the implementation
part of the Bill and that is why a Narcotic
Drugs Board has been formed.

“The Prime Minister himself attended
three mesetings of 1 hour and 30 minules
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duration in order to give guidance to the
Cabinet Sub-Committee as to how it has to
be done. The steps were taken accordingly
and we are going ahead with them.

Now, to tak about the international
organisations. Some Hon. Members asked
as to what are the results of our talks.

We have coordinated with the Govern-
ments of Nepal, Pakistan and Shri Lanka. |
have been to Burma personally and | had a
dialogue with them. We have three-fold aim.
Firstly, wa have to get the information of
these drug traffickers who are crossing the
border of our country and going into other
countries. Secondly we have to get the
information about those people who commit
offence in India and then cross over to other
countries. Hon. members also mentioned
about the business in Rajasthan, Balmer
and Jaselmare. | know these are the sensti-
tive areas. | have already answered them
when they asked me questions about this
during the Question-Hour.

The last thing is to see that the United
Nations Fund is properly utilised. So far as
we are are concerned, 20 million American
dollars have been received by our country
and we are utilising them according to the
norms envisaged by the United Nations.

Then, we have also set up a National
Fund; a fund for the purpose of tackling this
menace of drugs which will be controlied by
the Parliament.

All the Property Act and other sections
of such Acts from 1969 onwards, have been
given specific power to irace the properties
of these drug traffickers. Those who are
found to have smade property out of drug
trafficking will be fined.

With all these words | submit that the Bill
be passed.
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MRA. CHAIRMAN: The question is:

*“That the Bill to amend the Narcolic

Drugs and psychotropic Substances

Act, 1985, be taken into consideration.”
The motion was adopted.

MR. CHAIRMAN: Woe will now take up
Clause-by -Clause Consideration.

There is no amendment to clauses 2
and 3.

The question is:

“That Clauses 2 and 3 stand part of
the Bill"

The motion was adopted

Clauses 2 and 3 were added lo the Bill

Clause 4
{Insertion of new Chapler il A)
SHRI D.B. PATIL {Kolaba): | beg to
move:
Page 3, line 31,-

for “as soon as may be", substilute
*within three months™(1)

Under Section
7A(1) of Chapter-fiA

A National fund for Control of Drug
Abuse has been provided.

it has been mentioned inthis Clause 713
that “the Central Governmant shall, as soon
as may be, after the end of cach financial
year, cause to be published in the Olficial
Gazette, a report giving an account of tha
aciivities financed under saction 7A during
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the Financial Year, together with a state-
ment of accounts.”

According to this, a special fund is being
created and it will have crores of rupaes and
accounts of this fund should be submitted
within three months.

SHRI A.K. PANJA: A provision has
been made that it will be made available as
soon as possible for this purpose. It is nat
withinthree months. Itis because the whole
Financial Year is taken into consideration.
Therefore, within three months we do not
want to put any limit, but within the Financial
Year, accounting had to be made because
this is a public fund.

MR. CHAIRMAN: | shall now put the
amendment moved by Shri D.B. Patil to the
vote of the House.

Amendment No. 1 was put and nega-
tived.

MR. CHAIRMAN: The question is:
“That Clause 4 stand part of the Bill."
The motion was adopted.
Clause 4 was added to the Bill
MR. CHAIRMAN: The question is:

“That Clauses 5 to 13 stand part of the
Bill."

The molion was adopted.
Clauses 5 to 13 were added to the Bil,

Clauses 14

(insertion of new section 52 A)

SHR1D.B. PATIL: | beg to move:
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Page 9, line 10,-

after “such officer”

insert "in the presence of the Magis-
trate having jurisdiction to try the
case"(2)

Page 9, line 24,-
for “any Magistrate™ substitute-

“the Magistrate having jurisdiction to try
the case™(3)

Page 9, line 27,-

tor “or” substitute “and” (4)
Page 9,-

omit lines 28 to 30 (5).

The following is proposed under Clause
14 of this Bill-Disposal of seized drugs and
psychotropic substances.

Here a provision has been made that
the police officer is authorised to dispose of
things. So far as this particular law in con-
cerned, a Sessions Judge from Ahmedabad
has in his judgement directed certain police
officers to prosecute the police officers be-
cause of misuse of power. Under this Act
itself, prosecution can be made for misuse of
powaer. | will quote one casae “A polica case
was filed under Narcotic Drugs and Psy-
chotropic Substances (Amendment) Bill
1985. The Sessions Judge observed that
the Police Department should not register
the case against the Sub-Inspector or Con-
stable for trumping of a case against one
person under the Act. He directed the police
depariment o take action against those 1wo
staff- members and the Police Superinten-
dent of misuse of power and neglect of duty.

DECEMBER 16, 1988

(Amat.) Bill 116

So, | have submitted that the disposal should
be done in the presence of the magistrate
who has the authority to try this panticular
case. lf the police officer is given the powers,
he is likely to misuse. Hence | have sug-
gested this Amendment.

Now, the hon. Minister has stated that
the Government is thinking of disposing of
such Articles in public. That is very well
taken. So far as this particular thing is
concerned, you can’t do it. At least in the
presence of magistrate, it can be done.
There is no harm in accepling my Amend-
ment.

SHRIA.K. PANJA: In this vast country,
our judiciary already engaged in various
things. Here the power is given to the
Sessions Judge. If | seize narcotics in a
particular village and if | ask the Sessions
Judge to be present there for the purpose of
destruction, other things will be put in diffi-
culty. | hope the hon. Member will realise
this. We have given powers to officers while
making the rules. We are fully aware that it
had 1o be done by a senior officar on who the
country can rely. The police officer does not
mean that all police officers are bad. This is
our system. We must rely on this system.
One or two exceptions like the Ahmedabad
judgement does not prove anything that all
the police officers are dishonest. We have to
rely on our systems. There are good police
officers. Senior officers are there and also
other officers fo lhe narcoticdepartment who
may be empowered to present at the time of
destruction. These things may be done
under the rules or by any notification.

MR, CHAIRMAN: | now putthe amend-

ments moved by Shri Patil to the vote of the
House.

Amendments Nos. 2 to 5 wera pul and
‘hagatived.

MR. CHAIRMAN: The question is:
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“That Clause 14 stand pan of the Bill.”
The motion was adopted.

Clause 14 was added to the Bifl.

' Clause 15
(Insertion of new section 53 A)
SHRI D.B. PATIL: | beg to move:
Page 10,
omit lines 110 6
In Clause 15, under (a) it is mentioned:

“When the person who made the state-
ment is dead or cannot be found, or is
incapable of giving evidence, or is kept out of
the way by the adverse party, or whose
presence cannot be obtained without an
amount of delay or expense which, under the
circumstances of the case, the courn consid-
ers unreasonable,...."(6)

There, it is said that the statement
should be admitted as evidence in the court
of law. In such cases, the person who has
made a statement will not be available for
crosse axamination; and if a person is not
available for cross-examination, the state-
ment should not be taken as evidenca. | am
aware of the fact that there is a provision
under the law that the declaration of a dying
person which is attached, is admissible in
evidence. But itis admissible because ha is
dead or is going to die, and if he is going to
die, he is not going to speak untruth. Onthat
basis, it has been provided. that the state-
ment of a dying person, the declaration of a
dying person, should be admissible as evi-
dence. it we look at it this way, the Govern-
mentcan say, orthe investigating authorities
can say that it is not easy, or that the ex-
penses will ba very lake i.e. if the expenses
are very large and if they are going to accept
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it in this way. then I think itis not fair, so far
as the rule of law is concemed. It goes
against the rule of law, and principles of
basic law. So, my amendment.

SHRI A.K. PANJA: But it is not against
the principles of basic law. Dying declara-
tions are already recognized, so far as our
Evidence Act and also other Acts are con-
cerned, and even in criminal cases. So,
these are not necessary. Unnacessary
expenditure will be involved in this.

MR. CHAIRMAN: | nOw put amend-
ment No. 6 to clause 15 to the vote of the
House.

Amendment No. 6 was put and nega-
tived. .

MR. CHAIRMAN: The question is:
“That Clause 15 stand part of the Bill.”

The motion was adopted.
Qlause 15 was added to the Bill.
Clause 16

(Amendment of section 59)
SHRI D. B. PATIL: |beg to move:
Page 10, line 23,—

after ' “ads in “ “insert " the escape of
such person” (7) In Clause 16 it has been
provident:

(2) Any Officer on whon any duty has
been imposed by or under this Act or any
person who has been given the custody
of,:—

(a) any addict; or
(b) any other person who has been

charged with an offence under this Act, and
who willfully aids in,..."
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{Sh. D.B: Pas] | beg 1o mova:
1 have provided that in such cases, Page 11, line 23,—
anybody who siids in the escape of such a
person should also be punished. 1think this add at the end—
is a vety simple amendment. The intention
B that If anybody aids in escape, he should “and having knowledge of illicit traffic by
bs puriished. such person” (9)
SHRI AK. PANJA: This is already Page 11 fine 25—
covered. 1 the hon. Member applies his
mind alittle more, he will seethat thegenesis add at the end—

of ‘aids in' Is quite wide encugh to include
trefficking, escaping and afl that. if we put in
" only the word escape, then the thrust is lost;
the whole thrust will be lost. Therefore, ‘aids
in’ is the word, the genesis of which includes
escape and other things viz. throwing him
out or injuring Wim. So, | think this is not
necessary at all.

SHRID. B. PATIL: |seek the leave of
the House to withdraw my amendment.

Amendment No. 7 was, by leave, with-
drawn.

There is no amendment to clauses 17
and 18.

MR. CHAIRMAN: The question is:

“That Clauses 16 to 18 stand part of
the Bill.”
The motion was adopted.

Clauses 16 to 18 were added io the Bill.
Clause 19
{Insertion of new Chapter)

MR. CHAIRMAN: ShriH.B. Patil. Your
amendments are Nos. 8 to 14.

SHRI D.B. PATIL: | am not moving
amendment No. 8 but | move all the ofiter
‘dmendmants Nos. 910 14.

“and having knowledge of the activities
of itliclt traffic by such parson™ (10)

Page 11, line 39,—
add at the end—

“and having knowledge of the activities
of illicit traffic by such person™ {11)

Page 12, line 2,—
add at the end—

“and having knowledge of the activities
of illicit traffic by such person” (12)

Page 12, —

omitlines 3to 6 (13)

Page 16, line 11,—

after “also” insert

“in spite of the receipt of the show cause

notice”. (14)

it has been provided under Chapter VA
under the heading."Forfeituer of property
derived from, or used in ilficit traffic*. “llle-
gally acquined property” has been defined in
68 B (g) and “pfoperty” has been defined in
88B(h). It makes a lot of difference.
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So far as illegally acquired property is
concemed, the procedure has been laid
down under 68C about “Prohibition of hold-
ing illegally acquired propeny”. The provi-
sions for “ldentifying lllegally acquired prop-
erty" are laid down in 68 E(1). The Provisions
for “Seizure or freeing of illegally acquired
property” are found in 68F(1). Enough pre-
cautions have been taken so far as illegally
acquired property is concerned. So far as
property is concerned, it has been defined
this way:

“Property” means property and assets
of every descriplion whether corporealor
incorporeal, movable or immovable, tan-
gible or intangible and deeds and instru-
ments, evidencing title to or interest in, such
property or assets derived from”

this is important “derived from or used
in, the illicit traffic,”

So far as illegally acquired property is

concerned, these previsions are made and |

have explained how to identify and other
things. so far as this property is concerned,
if one goos 1o a court of law how can il be
provedthat ithas beenderivedfrom any illicit
traffic? whether it has been used in illicit
traffic. |1 do not know why this provision is
kept open for interpretation. There ought to
have been a stricter provision. Sofarasthis
ferfeiture or property proved from or used in
illicit traffic is concerned, this comes in after
the conviction of the person.

MR. CHAIRMAN: Thatis there already.
You speak on the amendment.

SHRI D.B. PATIL: It is also provided
that “every person who is a relative of a
person referred to in clause (a) or clause (b)
or clause (c), has propery also will be for-
feited, until and unless it is established...”

i« He cannat establish responsibility for
that. Under the Criminal law the fundamen-
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tal principle of civil liability is there. Xrequires
the guilty man to establish mens rea.

MR. CHAIRMAN: f is already there.
Please speak on the amendment.

SHRID.B. PATIL: |am speakingonthe
amendment only. What | am saying is un-
less and until it is proved that the property is
acqpired illegally he cannot be punished.

SHRI A.K. PANJA: Here the emphasis
of the entire section is on the property it has
to be proved. We cannot take away the
property for nothing unless thers is an au-
thority of law. After the drug trafficker is
arrested and punished, and if it is found that
out of the earnings of his illegal dealing in
drugs he has made the property, we have a
right 1o seizure. Under Section 68E there is
a particular procedure laid down as to how
to trace the property, the assets and
moveable and immovable property. So far
as the rules are concerned, there is no doubt
ihat there is mens rea. But here, the mens
rea does not mean a criminal act as such.
Mens rea under the model of Indian Penal
Code or the Criminal Procedure Code is
totally different. Here it is true that a person
who has been convicted, if he transters his
property to his sons, daughters, or whoever
may be, son, grandson, great grand son, or
wedded dalghter, daughter's son, whoever
it maybe, we willbe abletoprove that and get
hold of the property and put it in national
fund.

Therefore the amendment is not neces-
sary.

MR. CHAIRMAN: | shall now put
Amehdments Nos, 910 14to Clause 19tothe
vote of the House. .

Amendmenis Nos. 3 to 14 were put and
) negatived,
MR. CHAIRMAN: Thaere are no Amend-
ments to Clause 20 tq 22.
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TMMh:

“That Clauses 1910 22 stand part of the
Bill™.

The motion was adopled.
Clauses 19 to 22 were added to the Bill.
MR. CHAIRMAN: The question is>

“That clause 1, the Enacting Formula
and the Title stand part of the Bill

The motion was adopted

Clause 1, the Enacting formula and the
Thtle were added to the Bill

SHRI A.K. PANJA: | beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

Prof. Saifuddin Soz.

PROF. SAIFUDDIN SOZ (Baramulla):
Mr. Chairman, | am fully satisfied with the
Minister’s reply and it was very balanced.
But the point is that, so far as vigilance is
concemed there may not be any revenue,
but there is a very great social gain. So, we
should start from Delhi. There could be one
or two vehicles and people can go around in
the vicinfty of the Universities, Colleges,
Higher Secondary Schools and Secondary
in Delhi. Please consider my sug-

gestion.

SHRI A.K. PANJA: Sir, | am somy that
| could not explain to the hon. Member. | am
not saying that there is constraint of funds
and that is why vigilance cannot be made.
Why should Delhi alone be made as an
example? We are trying to improve the
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Intelligence set-up. It is not necessary to
have a flying squad or anything. Wa shouid
inform the people. They shauld know whers
to inform; and the name of the person who
inform will be kept secret. A format is being
prepared in this regard so that people on
their own give information not only for their
own children and the society but also for
reward that would be available. It has to go
into the minds of the people. Mafias some-
times intentionally publish that they are very
big and people are afraid. But ourboys hava
smashed in Dhanbad and hundreds of
people have cooperated in this. Our boys
went there and made the entire operation
within forty eight hours. They have been
living there for over seventeen years and
everyday one murder. Even on chartered
Accountant went there for making some
suryey and suspecting that he was a Nar-
cotic Drug Officer or Customs Officer, he
was killed. It 1s the consciousness of the
people, the peaples’ involvement, thathasto
be brought in.

| am sure after the closure of this Ses-
sion, the hon. Members will go to their own
area and held varnous Seminars, which will
create enough confidencs...(Interruptions)

PROF. SAIFUDDIN SOZ: But vigilance
is something necessary. Atleast you con-
sider it...(Interruptions)

SHRI A.K. PANJA: Sir, vigilance is
necessary, but it has to be done in a covered
manner. If a police office goes around the
place, people will fly away...(Interruptions)

MR. CHAIRMAN : Will you please inti-
mate the members to whom they have to

Wl'l'lpldn'

SHRI A.K. PANJA: | can assure the
hon. Members that if they could give any
information to us, then we will take immedi-
ate action. in fact, we are taking immediate
action.
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MR. CHAIRMAN: The question is:
*“That the Bill be passed”

The mation was adopted.

15.15 hrs

[English]

CALLING ATTENTION TO MATTERS OF
URGENT PUBLIC IMPORTANCE

(i) Situation arising but of with-
drawal of humber of trains by
eastern and South Eastern Rail-

ways.

SHRI CHINTAMANI JENA: (Salasora):
Sir, | call the attention of the Minister of
Railways to the following matter of urgent
pubfic imporntance and request that he make
a statement thereon:-

" “Situation arising out of the withdrawal
of number of trains by the Eastern and
South Eastern Railways and introduc-
tion of revised timings of some trains
resulting in inconvenience to the pas-
sengers and the steps taken by the
Govemment in that regard.”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS(SHRI MA-
HABIR PRASAD): Sir, Railways undertckg
a raview of the train services twice a year to
examine various demands for new services
extension of runs, increase in frequency,
diversion of routes and plovision of addi
tional stoppages etc. As the Hon'ble Mem
bers are aware Railways continue to face
severe constraints of resources and have to
carry ever-increasing volume of freight and
passenger traffic. Therefore, the new de-
mands have also to be met by rationalizing
the existing services.

S.E. Rlys.

To meet certain long outstanding de-
mands South Eastern Railway introduced
the following new services serving the State
of Orissa from November this year:-

1. An inter-city day time train 21/22
Dhauli Express between Howrah-Bhu-
baneswar connecting the two neighbouring
State Capitals.

2. 47/48 Hirakhand Express introduced
in May, 1988 between Bhubaneswar-Sam-
balpur connecting western parts with coastal
areas of Orissa, was extended to Jhar-
suguda.

3. Adirect fast service from Howrah to
Tirupati for the convenience of people living
on the East Coast north of Bhubaneswar.

4,  Trivandrum/Cochin/Bangalore-
Howrah/Guwahati group of train services
which are passing through the State of
Orissa, were augmented by way of increase
in frequency to provide a daily service be-
tween Madras-Howarh. These trains which
ware earlier by-passing Cuttack were di-
verted to pass through Cuttack. Thus, Cut-
tack has been connecled with Howrah-
Guwahati on one side and Trivandrum-
Cochin-Bangalore-Madras on the other side
by superfast services.

Due to constraints of resources these
servicas could be introduced only-by ration-
alising centain services. We, therelore, had
to withdraw one pair of passenger trains on
Titlagarh-Jharsuguda section, one pair of
passenger trains on Puri-Howrah section,
one pair of passenger trains on Bhubanes-
war-Palasa section, the siow moving Pun-
Trrupa: Exprecs as well as the tri-weekiy
Madras-Howrah Janta Expresses. Never-
theless, to minimise inconvenience on this
account Railways introduced the following
nNew Service .-

(1) A pair of shuttle trains between
Jharsuguda-Sambalpur JS-3/



